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1. BACKGROUND:

A matter Original Application No. 59/2025(WZ) “Shri Raj Saubhag Satsang Mandal
(RSSM) Vs. MoEF&CC & 17 Ors.” is registered before the Hon’ble NGT Western Zone
Bench, Pune. Aforesaid matter has been filed by the applicant [i.e. Shri Raj Saubhag Satsang
Mandal (RSSM)] regarding air pollution from the stone crushing and mining activities of the
Respondent Nos.11 to 18 at Village Sayla, Surendranagar, Gujarat. In the aforesaid matter

applicant has made below mentioned prayer;

1. Respondent Nos.11 to 18 may be directed not to carry out the illegal stone crushing and
mining activities in contravention to the Environment Clearance Permissions.

2. The terms & conditions of the EC are being violated by the Respondent Nos.11 to 18,
hence they should be dis-allowed from carrying out illegal stone crushing and mining

activities.

Thereafter the applicant has alleged that the GPCB (i.e. Respondent no. 8) have issued Show
Cause Notices to Respondent Nos.11 to 18 and then after no action has been taken by the

GPCB. Further through para 7 of the order dated 16.06.2016 Hon’ble NGT has noted that;

“Further, the Learned counsel for the applicant has also drawn our attention to page nos.158
to 159 of the paper book, which is a letter dated 15.07.2023 written by the Member Secretary,
Gujarat Cleaner Production Centre, Gandhinagar, Gujarat addressed to the Member
Secretary, Gujarat Pollution Control Board, Gandhinagar, Gujarat, wherein several
submissions have been made in the light of the complaint pertaining to air pollution being done
by Respondent Nos.11 to 18, which are contained in two paragraphs as Short Term and Long

Term Measures.”

And finally, through para 8 & 9 of the order dated 16.06.2016 Hon’ble NGT has delivered
following directions to the GPCB;

“8. In view of above, we direct the Registry to call for a report from Respondent No.8— Gujarat
Pollution Control Board (GPCB) as to what action has been taken at their end in the light of

the Show Cause Notices issued to Respondent Nos. 11 to 18.

9. The report in the matter be submitted by the GPCB within one month through e-filing in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF.”.
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2. STATUS AND ACTION TAKEN REPORT OF THE GPCB

Sr. . SCN issued Action taken for following Further Action Date of Action taken for following
Name of the Unit taken after .
No. on action taken
SCN
1. [Shri Nilkanth Stone Ind | 14/02/2024 | 1. Discharge chute (transfer point) Notice of 22/07/2024 . Heavy fugitive dust emission observed
(PCB ID : 20444) of primary and secondary Direction during inspection.

. Unit

crushers found open.

. Unit has not covered conveyer

belts, screen classifier found
partially covered, dust doom
found open from top side. Wind
breaking wall observed in one
direction only.

has provided
metal/Kapachi road. No water
sprinkling carried out in plant

not

premises.

. Unit is not complying with stone

crushing guideline published by
CPCB Delhi in July 2023.

. Unit has not covered discharge chutes of

primary crusher, secondary crusher and
vibrating screen.

. Unit has not covered conveyor belts &

vibrating screen adequately with G.I
sheet.

. Unit has not provided water sprinkling at

crusher and vibrating screen classifier
which were found not in operation during
inspection.

. Dust boom is provided but inadequate to

control fugitive emission after the
discharge of fine dust from conveyor
belts

. Wind breaking wall observed in only

north-East direction, Not provided Wind
Breaking wall in rest of the Directions.

. Unit has not provided metal/kapchi road.
. No water Sprinkling was carried out in

plan premises.

Page | 2




170

Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit has not complying with stone

crushing guidelines published by CPCB
Delhi in July 2023

Notice of
Direction

24/01/2025

. Unit has not covered discharge chute of

primary, secondary crushers and
vibrating screen classifier.

. Unit has not covered conveyor belt &

vibrating screen adequately with GI
sheet.

. Unit has not provided adequate dust

collection system (Dust doom) for
collection of fine dust.

. All the provided water spraying facility is

observed non-operational.

. Wind breaking wall observed in only

North-East direction, Unit has not
provided wind breaking wall in rest of the
directions.

. Unit has not provided Metal/Kapchi road.
. Fine dust deposition on the ground in

work zone area 1s observed.

. Unit has not provided Water sprinkling

system out your plant premises.
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Sr. . SCN issued Action taken for following Further Action Date of Action taken for following
Name of the Unit taken after .
No. on action taken
SCN
2. |Shreenathji Stone 01/11/2017 | 1. You are Operating the Industrial Notice of 02/02/2019 . During wvisit, the unit was found in
Crusher (PCB ID : Plant without a Valid Consent of Direction operation.
37485) the GPCB Board, which is a . The unit’s conveyor belt was partially
punishable Offence. Therefore covered with a GI sheet.
you are directed to apply fresh . A dust dome has been provided by the
for consolidated Consent of the unit, but it is not covered from the top.
Board under various provisions . A dust suppression system has been
of the ENV Act & Rules. provided, but it was found not in
.You are not operating Air operation during the visit.
Pollution Control measures . Heavy dusting was observed during the
efficiently. visit.
. Your unit is not complying with the
conditions of the Board's CCA.
Notice of 11/01/2022 . The validity of your CCA is expired on
Direction 07/11/2018, and no application for

renewal has been submitted so far.

. Unit has not constructed a wind-breaking

wall.

. Unit has not provided kapachi/metal

roads.

. All conveyor belts, crushers, and screen

classifiers were found open.

. During the visit, fugitive emissions (air

pollution) were visibly observed.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

Closure
Direction

10/03/2022

. The validity of your CCA is expired on

07/11/2018, and no application for
renewal has been submitted so far.

. Unit has not constructed a wind-breaking

wall.

. Unit has not provided kapachi/metal

roads.

. All conveyor belts, crushers, and screen

classifiers were found open.

. During the visit, fugitive emissions (air

pollution) were visibly observed due to
vehicular movement.

. Unit has not complied with the Notice of

Direction issued by the Board on
11/01/2022 under the Air Pollution
Control Act, 1981.

Revocation of
Closure
Direction

12/10/2022

During the inspection of your industrial
plant on 12/09/2022 by the authorized
officer of the Board it has been noticed that
unit is partially complied with the reasons of
closure directions points.

Notice of

Direction

21/03/2023

1. Heavy dust emission was observed

during stone crushing activity.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit has not covered discharge chute

(transfer point) of primary and secondary
crusher.

. Conveyor belts are found partly covered

with roof sheet.

. Water sprinkling system was observed

not in operation.

. Unit has not provided dust suppression

system to suppress fine dust.

. Huge stock of fine dust in pile form was

observed in premises area.

. Unit has provided wind breaking wall

only one side.

. Unit has been given a trial revocation by

the Board for 3 months on 12/10/2022
which has been expired and Unit has not
applied for permanent revocation.

Notice of
Direction

19/03/2024

. Unit is not complying with NOD-737132

dated. 21/03/2023 and revocation order.

. Discharge chute (transfer point) of

primary and secondary crushers found
open.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit has not provided adequate fine dust

collection system (Dust doom) for
collection of fine dust.

. Unit is not complying with corrective

measures issued during the last
inspection dated. 19/01/2024 and NOD
dated. 21/03/2023.

. Unit is not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

Notice of
Direction

22/07/2024

. Unit has not covered discharge chute of

primary, secondary crushers and
vibrating screen classifier.

. Unit has not covered conveyor belt &

vibrating screen adequately with G.I.
sheet.

. Unit has not provided adequate fine dust

collection system (Dust doom) for
collection of fine dust.

. You were not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

. You are not complying with the notice of

direction issued on date. 21/03/2023,
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

dated. 19/03/2024 and trial revocation
order dtd. 12/10/2022.

Notice of
Direction

28/01/2025

. Unit has not covered discharge chute of

primary, secondary crushers and
vibrating screen classifier.

. Unit has not covered conveyor belt &

vibrating screen adequately with G.I.
sheet.

. Unit has not provided adequate dust

collection system (Dust doom) for
collection of fine dust.

. Unit has not provided wind breaking wall

in periphery of your unit.

. Unit has not provided Metal/Kapchi road.
. Unit has not provided Water sprinkling

system out your plant premises.

. You were not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

Santosh Quarry (PCB
ID : 25779)

06/02/2017

1. It has observed that conveyer
belts partially covered with GI
sheet.

2. Unit has provided dust dome for
dust suppression. Water

Notice of
Direction

11/01/2022

. The conveyor belt was found open.
. The screen classifier was not fully

covered with GI sheets.

. A water sprinkling system has not been

installed by you.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. You are not

sprinkling system (i.e. water
spray through nozzles) is
observed under maintenance.

. Scattered plantation all along the

plant periphery is observed.

. Wind breaking wall is partially

constructed by unit.

. Minor dusting in plant area was

observed.
operating Air
Control

Pollution measures

efficiently.

. Fugitive emissions (air pollution) were

visibly observed during the visit.

Show Cause
Notice

07/10/2022

. Unit has not covered discharge chute

(transfer point) of primary and secondary
crusher.

. Conveyor belts are covered from top

only. All conveyor belts are not covered
from side which resulting in heavy
dusting.

. Vibrating screen classifier is covered

only from two sides. It is not fully
covered. Discharge chutes of screen
classifier are also not found covered.

Notice of
Direction

21/03/2023

. Heavy dust emission was observed

during stone crushing activity.

. Water sprinkling system was observed

not in operation.

. Unit has not covered discharge chute

(transfer point) of primary and secondary
crusher.

. Vibrating screen classifier was not fully

covered.

. Discharge chutes of screen classifier are

not covered.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit has provided Dust doom but

inadequate to control fugitive emission
after the discharge of fine dust from
conveyor belts.

. Huge stock of fine dust in pile form was

observed in premises area.

Notice of
Direction

19/03/2024

. During the inspection unit found in

operation and heavy fugitive dust
emission observed at site.

. Conveyer belts found covered with G.I

sheet, screen classifier found covered
from 3 sides and open from one side.

. Unit has not provided adequate fine dust

collection system (Dust doom) for
collection of fine dust.

. Unit has provided water sprinkling

system which 1is observed not in
operation.

. Unit is not complying with corrective

measures issued during the last
inspection dated. 19/01/2024 and NOD
dated. 21/03/2023.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit is not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

Notice of
Direction

22/07/2024

. Heavy fugitive dust emission was

observed at site.

. Conveyer belts found covered with G.I.

sheet, screen classifier found covered
from 3 sides and open from one side.

. Unit has not provided adequate fine dust

collection system (Dust doom) for
collection of fine dust.

. Unit is not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

. You are not complying with Notice of

Direction issued on dated. 19/03/2024.

Notice of
Direction

24/01/2025

. Your unit is observed in operation and

heavy fugitive emission is observed due
to stone crushing activity at primary &
secondary crushers, discharging of
crushed materiel from screen classifiers
to conveyer belts and discharging of
crashed material from conveyer belts to
on land for heaping.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit has not provided APCM as per

Environment  Guideline for Stone
Crushing Units published by CPCB on
July-2023.

. Unit has not covered discharged chutes of

primary crusher; secondary crusher and
vibrating screen classifier.

. Unit has not provided adequate fine dust

collection system (Dust doom) for
collection of fine dust.

. All the provided water spraying facilities

is observed non-operational.

. Unit has not provided metal road within

premises.

. Manual water sprinkling is not carried

out to eliminate, chance of fugitive
emission due to vehicular movement.

Akshar Stone Crusher
(PCBID: 12212)

07/10/2022

1. Unit has not covered discharge
chute (transfer point) of primary
and secondary crusher.

2. Conveyor belts are covered from

top only. All conveyor belts are
not covered from side which
resulting in heavy dusting.

Show Cause
Notice

03/03/2023

. Unit has not covered discharge chute

(transfer point) of primary and secondary
crusher.

. Vibrating screen classifier was not fully

covered.

. Discharge chutes of screen classifier are

not covered.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Vibrating screen classifier is

covered only from two sides. It
is not fully covered. Discharge
chutes of screen classifier are
also not found covered.

. Unit has provided partially wind

breaking wall in east direction.

. Unit has provided Dust doom but

inadequate to control fugitive emission
after the discharge of fine dust
from conveyor belts.

Notice of
Direction

22/07/2024

. Unit has not covered discharge chute of

primary, secondary crusher and vibrating
screen classifier.

. Unit has not covered Conveyor belts &

vibrating screen adequately with G.I
sheets.

. Dust doom is provided but inadequate to

control fugitive emission after the
discharge of fine dust from conveyor
belts.

. Unit has provided wind breaking wall in

east direction only, not provided wind
breaking wall in rest of the direction.

. You were not compiling with the stone

crushing units guidelines published by
CPCB in July 2023.

. You were not compiling with the SCN-

735047 dated. 03/03/2023

Notice of
Direction

24/01/2025

. Your unit is observed in operation and

heavy fugitive emission is observed due
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

to stone crushing activity at primary &
secondary crushers, discharging of
crushed material from screen classifiers
to conveyer belts and discharging of
crushed material from conveyer belts to
on land for heaping.

. Unit has not providled APCM as per

"Environment Guideline for Stone
Crushing Units" published by CPCB on
July-2023.

. Unit has not covered discharged chutes of

primary crusher; secondary crusher and
vibrating screen classifier.

. Unit has not covered Conveyor belts and

vibrating screen classifier adequately
with G.I. Sheets.

. All the provided water spraying facilities

is observed non-operational.

. Unit has not provided metal road within

premises.

. During inspection fine dust deposition on

the ground in work zone area is observed.

. Manual water sprinkling is not carried

out to eliminate chance of fugitive
emission due to vehicular movement.
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Sr. . SCN issued Action taken for following Further Action Date of Action taken for following
Name of the Unit taken after .
No. on action taken
SCN
. Wetting of land is not done.
5. |Shree Ganesh Stone 22/09/2021 | 1. Your CCA has been expired Notice of 11/01/2022 | 1. The validity of the CCA issued by the
Industry (PCB ID : dt.18/04/2021. Direction Board is expired on 08/03/2021.
32039) 2. Unit has not provided wind . Unit has not constructed a wind-breaking
breaking wall. wall.
3. Conveyer belt; Screen Clarifier; . Unit has not constructed a kapachi/ metal
crusher found partially covered. road.
. Unit has not complied with the Show
Cause Notice dated 22/09/2021 issued by
the Board.
Show Cause | 07/10/2022 . Unit has not covered discharge chute
Notice (transfer point) of primary and secondary

crusher.

. Conveyor belts are covered from top

only. All conveyor belts are not covered
from side which resulting in heavy
dusting.

. Vibrating screen classifier is covered

only from two sides. It is not fully
covered. Discharge chutes of screen
classifier are also not found covered.

. Unit has not provided wind breaking

wall.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

Notice of
Direction

20/03/2023

. Fugitive emission was observed due to

stone crushing activity at primary &
secondary crushers.

. Unit has provided water spraying facility

which was observed non-operational.

. Unit has not provided adequate system

for collection of fine dust.

. Discharge chutes of screen classifier are

observed uncovered.

. Unit has not provided wind breaking

wall.

. Unit has not operated water sprinkling

system regularly to arrest
fugitive dust emission.

Closure
Direction

30/05/2023

. Heavy fugitive emission was observed

arises at the place of screening,
crushing, conveyer belts and screen
discharge chute.

. Provided water sprinkling system at

crushers, screen and all conveyer belts
are not in operation.

. Provided Valves near to sprinklers at

crushers, screen and conveyor belts in
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

10.

11.

water supply pipe network are observed
in closed position.

. Fine dust was observed on the ground in

the work zone area due to inadequate
collection mechanism.

. Fine dust deposited in the work zone

area causes fugitive emissions due to
vehicular movement and high wind
velocity.

Unit has not operated water sprinkling
system continuously.

Conveyor belts are found partly covered
with roof sheet.

Discharge chutes of primary crusher,
secondary crusher and screen are not
found covered.

Wetting of land in premises area is not
done.

Unit has not provided wing breaking
wall.

Unit has not complied with Notice of
Direction issued by Board on dated-
20/03/2023.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

Revocation of
Closure
Direction

09/12/2023

. No fugitive emission observed.
. Unit has provided water sprinkling at

crusher, conveyor belts and vibrating
screen classifier but in absence of power
supply due to Biparjoy cyclone effect it
is found not in operation during
inspection.

. Provided valves near to sprinklers at

crusher, screen and conveyor belts in
water supply pipe work are observed
open and it is in operative conditions.

. Unit has provided dust doom for

collection of fine dust which is observed
covered from top and side.

. No piles of fine dust, no fugitive dust

emission and no vehicle movement
observed.

. Unit has covered conveyor belt with G.I.

Sheet adequately.

. Unit has covered discharge chute of

primary, secondary crusher and
vibrating screen classifier.

. Wetting of land is observed.
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Sr. . SCN issued Action taken for following Further Action Date of Action taken for following
Name of the Unit taken after .
No. on action taken
SCN
. Unit has complied with notice of
direction issued by board on
dated 20/03/2023.
6. |Gayatri Stone Industries| 22/09/2021 | 1. Unit has not valid CCA of the Notice of 11/01/2022 . The validity of the CCA issued by the
(PCB ID : 28378) Board. Direction Board is expired on 17/03/2021.
2. Unit has not Provided Metal . The conveyor belt was found open.
Road. . The screen classifier was not fully
3. Conveyer belt is found partially covered with GI sheets.
covered with GI sheet. . A water sprinkling system has not been
installed.
. Unit has not complied with the Show
Cause Notice dated 22/09/2021 issued
by the Board.
Show Cause | 13/07/2022 . Conveyer belts, screen classifier,
Notice crusher found partially covered with GI
sheet.
. Unit has not provided adequate height of
wind breaking wall.
. Unit has not provided green belt.
. Large quantity of fine dust found stored
within premises.
Notice of 21/03/2023 . Heavy dust emission was observed
Direction during stone crushing activity.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Unit has not covered discharge chute

(transfer point) of primary and
secondary crusher.

. Vibrating screen classifier was not fully

covered.

. Discharge chutes of screen classifier are

not covered.

. Wetting of land in premises area was not

done.

. Huge stock of fine dust in pile form was

observed in premises area.

Notice of
Direction

22/07/2024

. Unit has no valid CC&A of the board.
. Heavy dust emission was observed

during stone crushing activity.

. Unit has not covered discharge chutes of

primary crusher, secondary crusher and
vibrating screen classifier.

. Conveyor belts and screen classifier are

not adequately covered with G.I sheets.

. Unit has provided water sprinkling at

crusher and vibrating screen classifier
which is found not in operation during
inspection.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Manual water sprinkling is not carried

out to eliminate chance of fugitive
emission due to vehicular movements.

. You are not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

. You are not complying with Notice of

Direction issued on dated. 20/03/2024.

Notice of
Direction

24/01/2025

. Unit has not valid CC&A of the board.
. Your unit is observed in operation and

heavy fugitive emission is observed due
to stone crushing activity at primary &
secondary crushers, discharging of
crushed material from screen classifiers
to conveyer belts and discharging of
crushed material from conveyer belts to
on land for heaping.

. Unit has not covered discharged chutes

of primary crusher; secondary crusher
and vibrating screen classifier.

. All the provided water spraying system

facility is observed non-operational.
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Sr. . SCN issued Action taken for following Further Action Date of Action taken for following
No. Name of the Unit on taken after action taken
SCN
. Manual water sprinkling is not carried
out to eliminate chance of fugitive
emission, due to vehicular movement.
. Huge stock of fine dust in form of pile
observed at premises of your unit.
. Unit has not provided APCM as per
"Environment Guideline for Stone
Crushing Units" published by CPCB-
on July-2023.
7. |Chamunda Stone 25/02/2019 | 1. You are not operating Air Notice of 11/01/2022 . Unit has not constructed a wind-
Industries (PCB ID : Pollution Control measures Direction breaking wall.
12222) efficiently. . Unit has not constructed a kapachi/metal
. This indicates that Unit has road.
failed to fulfill the conditions | Notice of | 20/03/2023 | 1. Heavy dust emission was observed
mentioned in the Consent Order. Direction

Consequently, Unit has rendered
themselves  liable to  be
prosecuted under the provisions
of the above mentioned
Sections-Acts.

. Unit has

during stone crushing activity.

. Conveyor belts are found partly covered

with roof sheet.
provided water spraying
facility which was observed non-

operational.

. Discharge chutes of primary crusher,

secondary crusher and screen are not
found covered.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. Wetting of land in premises area was not

done.

. Huge stock of fine dust in pile form was

observed in premises area.

Notice of
Direction

19/03/2024

. During the inspection unit found in

operation and heavy fugitive dust
emission observed at site.

. Discharge chutes of primary crusher,

secondary crusher and screen are found
open.

. Unit is not complying with NOD dated.

20/03/2023.

. Unit is not complying with stone

crushing guideline published by CPCB
Delhi in July 2023.

Notice of
Direction

24/01/2025

. Your unit was observed in operation and

heavy fugitive dust emission observed
due to stone crushing activity at primary
& secondary crusher, discharging of
crushed material from screen classifier
to conveyor belts to on land for heaping.

. Unit has not provided APCM as per

Environmental Guidelines for stone
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

10.

crushing unit Published by CPCB on
July-2023.

. Unit has not covered discharge chute of

primary, secondary crushers and
vibrating screen classifier.

. Unit has not covered conveyor belts

adequately with G.I. sheet.

Unit has not provided adequate dust
collection system (Dust doom) for
collection of fine dust.

All the provided water spraying facility
is observed non-operational.

During inspection fine dust deposition
on the ground in work zone area is
observed.

Manual Water sprinkling is not carried
out to eliminate chance of fugitive
emissions due to vehicular movement.
Huge stock of fine dust in form of pile
observed at premises of your unit.
Wetting of land is not done.

22/09/2021

1. Unit has not provided wind
breaking wall.

Notice of
Direction

11/01/2022

. A water sprinkling system has not been

installed by you.
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Sr. . SCN issued Action taken for following Further Action Date of Action taken for following
Name of the Unit taken after .
No. on action taken
SCN
Jaybhav Stone 2. Unit has not provided Kapchi . Unit has not constructed a wind-

Industries (PCB ID :
33054)

/Metal rood.

breaking wall.

. Unit has not constructed a kapachi/metal

road.

. Unit has not complied with the Show

Cause Notice dated 22/09/2021 issued
by the Board.

Show Cause
Notice

03/03/2023

. Unit has not covered discharge chute

(transfer point) of primary and
secondary crusher.

. Discharge chutes of screen classifier are

not covered.

. Unit has provided Dust doom but

inadequate to control fugitive emission
after the discharge of fine dust
from conveyor belts.

Notice of
Direction

22/07/2024

. Discharge chute of primary crusher,

secondary crusher and screen are found
open.

. Conveyor belts and vibrating screen are

not adequately covered with G.I sheet.

. During inspection pilling of fine dust

observed within premises.
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Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

. You were not compiling with stone

crushing guideline published by CPCB
Delhi in July 2023.

Notice of
Direction

24/01/2025

. Your unit is observed in operation and

heavy fugitive emission is observed due
to stone crushing activity at primary &
secondary crushers, discharging of
crushed material from screen classifiers
to conveyer belts and discharging of
crushed material from conveyer belts to
on land for heaping.

. Unit has not provided APCM as per

"Environment Guideline for Stone
Crashing Units" published by CPCB on
July-2023.

. Unit has not covered discharged chutes

of primary crusher; secondary crusher
and vibrating, screen classifier.

. Unit has not provided dust doom for

collection of fine dust which is not
adequately covered.

. All the provided water spraying

facilities is observed non-operational.

Page | 26




194

Sr.

Name of the Unit

SCN issued
on

Action taken for following

Further Action
taken after
SCN

Date of
action taken

Action taken for following

6. Unit has not provided metal/Kapachi

road within premises.

7. During inspection fine dust deposition

on the ground in work zone area is
observed.

8. Manual water sprinkling is not carried

out to eliminate chance of fugitive
emission due to vehicular movement.

9. Huge stock of Fine dust in form of pile

observed at premises of your unit.
10. Wetting of land is not done.
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3. CONCLUSION:

In accordance with the Hon’ble NGT order 16/06/2025, a detailed status and action taken

report outlines regulatory measures including Show Cause Notices, Notices of Direction, and

Closure Directions issued over time for environmental violations against the following eight

stone industries are annexed as:

1.

Annexure-A for M/s. Shree Nilkanth Stone Industries (PCB ID: 20444)

2. Annexure-B for M/s. Shreenathji Stone Industries (PCB ID: 37485)
3. Annexure-C for M/s. Santosh Quarry (PCB ID: 25779)

4. Annexure-D for M/s. Akshar Stones (PCB ID: 12212)

5.
6
7
8

Annexure-E for M/s. Shree Ganesh Stone (PCB ID: 32039)

. Annexure-F for M/s. Gayatri Stone Industries (PCB ID: 28378)
. Annexure-G for M/s. Chamunda Stone (PCB ID: 12222)
. Annexure-H for M/s. Jaybhav Stone Industries (PCB ID: 33054)

Further, the Regional Officer - Surendranagar has been instructed to have close watch on the

stone crushing industries in the Surendranagar region with respect to the air pollution.
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196 ANNEXURE-A
— GUJARAT POLLUTION CONTROL BOARD

/-——
= PARYAVARAN BHAVAN, SECTOR 10-A,
>\ T I GANDHINAGAR - 382010,
vl (T) 079-23232152

By R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shri Nilkanth Stone Industries, are having an industrial plant at
S.No0.2014, Near GEB, Village - Sayla, Tal: Sayla, Dist. : Surendranagar- 363430 for manufacturing
of Grit, Kapchi/Grit/Powder -1800 MT/Day

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&A/ SRN-555(2)/PCB 1D-20444/ CCA- Renewal/ 2164 Date: 15/12/2020, order No. AW-43869
which is valid up to 13/10/2025 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/04/2024 w.r.to
complaint by the authorized officers of the Board, following was observed:

. Heavy fugitive dust emission observed during inspection.

You have not covered discharge chutes of primary crusher, secondary crusher and vibrating screen.

. You have not covered conveyor belts & vibrating screen adequately with G.I sheet.

- You have not provided water sprinkling at crusher and vibrating screen classifier which were

found not in operation during inspection.

5. Dust boom is provided but inadequate to control fugitive emission after the discharge of fine dust
from conveyor belts

6. Wind breaking wall observed in only north-East direction, Not provided Wind Breaking wall in
rest of the Directions.

7. You have not provided metal/kapchi road.

. No water 8prinkling was carried out in plan premises.

9. You have not complying with stone crushing guidelines published by CPCB Delhi in July 2023

(=

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act - 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of

this notice failing which directions as proposed above will be deemed to be passed without further

reference to you. This Noticelis hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

"For and on behalf of

Gujarat Pollution Control Board

3 .
by
N

(Mehul Patel)
Unit Head

’ Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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NO: GPCB/ SN/ CCA -8/ ID-20444/

Issued to:

Ms. Shri Nilkanth Stone Industries,
S.No.2014, Near GEB,

Village- Sayla,

Tal: Sayla,

Dist.: Surendranagar-363430

Date:

107/2024
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mmame—

8
GUJARAT PB?_LUTION CONTROL BOARD

S PARYAVARAN BHAVAN, SECTOR 10-A.,
S GANDHINAGAR - 382010,

GPCB (T) 079-23232152

By R.P.A.D.

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND CONTROL
OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDEID
FROM TIME TO TIME.

WHEREAS vou M/s. Shree Niikanth Stone, are having an industrial plant at Sr. No. 2014, Near GER
N.H, Mo, 8, Vil: Sayla, Tal: Sayla, Dist; Surendranagar- 363430 for manufacturing of kapachyGnt'/Metal
1300M T Month.,

AND WHEREAS the Gujarat Pollution Control Board has granted vour consent to cstablish under the

provisions of the Water Act, the Air Act vide letter no. GPCB/CCA-SN-555(2)1D-20444/CCA-Renewal/ 15902
Order No.CCA-AWH-43869 valid up to 13/10/2625 with the conditions mentioned therein

AND WHEREAS during the inspection of vour industrial plant on 17/12/2024 w.r.to complaint by the
authorized officers of the Board. lollowing was observed:
You have not covered discharge chute of primary, secondary crushers and vibrating screen classifier
You have not covered convevor belt & vibrating screen adequately with G | sheet

PR -

You have not provided adequate dust collection svstem { Dust doom) for collection of fine dust

i

All the provided water spraying facility is observed non-operational.

5. Wind breaking wall observed in only North-12ast direction, vou have not provided wind breaking wall in rest
of the directions

6. You have not provided Metal'Kapchi road.

7. Fine dust deposition on the ground, in work zone arca is observed.

B. You have not provided Water sprinkling system out vour plant premises,

Now, therefore | Mehul Patel, Unit Head, Gujarat Polluten Control Board propose 1o issue Motice
un \.l\,.'l section (3 10(A) of Air (Prevention and Control of Pollution) Act-1981 as under

Why not 1o issue direction under section 3 1{A) of Air {Prevention and control of pollution) Act 1981

o ]‘llul'lll‘.lll vou rom manufacluring activity?

Why not 1o direet 1o concern authority for disconnection of Power Supply & Water Supply ol vour

industrial plan??

Submit compliance ol above non-compliance

You are hereey directed 1o reply with compliance of above point within §5 days on receipt ol fis
notice failing which directions as proposed above will be deemed to be passed without further reference 1o vou
I'his Notice is hercby issued as an “opportunity of being heard” following principa! of Natural justice prior
tak ing any stringent action.

For and on behalf of

Gujaral Pollutign Cyntral Boeard
LIS

({/O f\hh il Patel)
Q Lot Head
MO GPCB SN COA -5/ \l\(}/"lH-l-'l vate: 12025

Z . Issued to: Q
) M/s, Shree Nilkanth §}¢~m.
Sr. No. 2004,
Sear GERB, NH Qy} K
Vil ‘u‘l.laiT.db ayla.
[yigr: wun@s\m sar- 3h3430

Copy

llluiéﬁmd' Oflice,

f-lu\ at Polivtion Contrel Roard, Surendranagar.. ... To follow up for the compdiaree
3@ veriricatios of order and 1o carry out sampling and send IR & AR within 15 daxs as ner polics of ‘he

\,"1 ird
o Clean Guijarat Green Gujarat

Website : https://gpcb.gujarat.gov.in 31




SH OW CAUSE NOTI (1«/99 Gujarat Pollution Control Board

SurendraNgr

s KRUSHNA BHUVAN,JADESHVAR SOCIETY
B et . »
= el = PCBID: | i | NR. PTC HOSTEL Wadhwan - 363 030
| g Legal ID :| 63720 | SurendraNgr
Tele : 02752-242121, 242122
ACT : Air Show Cause Notice DATE : 14/02/2024

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 31/01/2024 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

(1) Discharge chute (transfer point) of primary and secondary crushers found open.

(2) Unit has not covered conveyer belts, screen classifier found partially covered, dust doom found open from top
side. Wind breaking wall observed in one direction only.

(3) Unit has not provided metal/K apachi road. No water sprinkling carried out in plant premises.

(4) Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

F.M.Modi, ROH

NO : SCN-783848 , 14/02/2024

Shri Nilkanth Stone Ind,

S.N. 2014, NR-GEB, N.H-8,

SAYLA,

SAYLA,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9909035235

COPY TO :-
The Unit Head(P.C.B.), Surendranagar
For Y our Information.

Printed On : 14/02/2024 1- Through XGN INERC Y



00 ANNEXURE-B

— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=Y 71 Sector-10-A, Gandhinagar-382 010
“"', Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

BY RP.AD
g UguR (Raiee ua @aiaey uBRAU aectell sem 34-9 360 GAN ol salloll g5y
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> Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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-_ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
S Sector-10-A, Gandhinagar-382 010
‘ar‘r' Phone : (079) 23226295
GPCB Fax . (079) 23232156
Website : www.gpcb.gov.n
BY RPAD
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- GUJARAT POLLUTION CONTROL BOARD
—_— PARYAVARAN BHAVAN
= Sector-10-A, Gandhinagar-382 010
| /4 Phone : (079) 23226295

GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

BY RPAD
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— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

=T Sector-10-A, Gandhinagar-382 010
)\ | /4 Phone : (079) 23226295
GPCB Fax : (079) 23232156
‘ Website : www.gpcb.gov.in

By RP.AD.

NOTICE OF DIRECTIONUNDERSECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shreenathji Stone Crusher is having an industrial plant at,
R.S.N0.2013/P, Near GEB Sub Station, Near Santhosh Quarry, Tal- Sayla, Dist. — Surendranagar for
manufacturing of Kapachi /Grit/Metal.

AND WHEREAS the Gujarat Pollution Control Board has granted your consent to establish
under the provisions of the Water Act, the Air Act vide letter no. GPCB/CC&A/SRN-953/PCB ID-
37485/CCA-Renewal/3197, order No.CCA-AW-57636 which is valid up to 30/06/2027 with the
conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 03/02/2023 by the
authorized officers of the Board, w.r.to complaint and following was obscrved:

1. Heavy dust emission was observed during stone crushing activity.

You have not covered discharge chute (transfer point) of primary and secondary crusher.
Conveyor belts are found partly covered with roof sheet.

Water sprinkling system was observed not in operation.

You have not provided dust suppression system to suppress finc dust.

Huge stock of fine dust in pile form was observed in premises arca.

You have provided wind breaking wall only onc side.

You have been given a trial revocation by the Board for 3 months on 12/10/2022 which has
been expired and you have not applied for permanent revocation.

NN B WD

Now, therefore | Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act — 1981 to prohibit you from manufacturing activity?

2. Why not to dircct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of

Gujarat Pollution Cgntrol Board
'j 2N\ §

(Mchul Patel)
Unit Head

NO: GPCB/CCA/SN-423/ID-37485/ Date:  /03/2023

Issued to:

M/s. Shreenathji Stone Crusher,

R.S. N0:2013/P, Near GEB Sub Station,
Near Santhosh Quarry,

Talz Sayla, Dist. — Saurendranagaer-363430

> Clean Gujarat Green Gujarat

ID- 37485 ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organlsatl}c;a{wge Lofl

*
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- GUJARAT POLLUTION CONTROL BOARD

4 PARYAVARAN BHAVAN, SECTOR 10-A,

>\ T 4 GANDHINAGAR - 382010,
GPICB (T) 079-23232152
By R.P.A.D.

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shreenathji Stone Crusher, are having an industrial plant at Sr. No.
2013/ P, Near GEB Sub Station, Near Santosh Quarry, Vil: Sayla, Tal: Sayla, Dist: Surendranagar-
363430 for manufacturing of Kapachi/ Grit/ Rubble — 13,333 MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&A/ SRN-953/PCB 1D-37485/ CCA- Renewal/ 3197 Date: 13/ 10/2022, order No. AW-57636
which is valid up to 30/06/2027 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/04/2024 w.r.to
complaint by the authorized officers of the Board, following was observed:
1. You have not covered discharge chute of primary, secondary crushers and vibrating screen classifier

You have not covered conveyor belt & vibrating screen adequately with G.I sheet.

You have not provided adequate fine dust collection system Dust doom) for collection of fine dust
- You were not complying with stone crushing guideline published by CPCB Delhi in July 2023.

- You are not complying with the notice of direction issued on date. 21/03/2023, dated. 19/03/2024
and trial revocation order dtd. 12/10/2022.

IR

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

1. Why, not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act— 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action. :

For and on behalf of
Gujarat Pollution Control Board

U

(Mehul Patel)
Unit Head
NO: GPCB/ SN/ CCA -423/ ID-37485/ Date: /07/2024
Issued to:
M/s. Shreenathji Stone Crusher,
R.S. No. 2013/P,

Near GEB'Sub Station, Near Santosh Quarry,
Vill: Sayla,
Tal: Sayla,Dist: Surendranagar- 363430

’ Clean Guijarat Green Gujarat
Website : hitps://gpcb.gujarat.gov.in
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\— GUJARAT POLLUTION CONTROL BOARD

— PARYAVARAN BHAVAN, SECTOR 10-A.

T GANDHINAGAR - 1
gty i 382010,
GPCB (T) 079-23232152

By R.P.AD.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND CONTROI
OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDED
FROM TIME TO TIME.

WHEREAS vou M/s. Shreenathji Stone Crusher, are having an industrial plant at Sr. No. 2015/ P. Near
GEB Sub Station, Near Santosh Quarry, Vil: Sayla. Tal: Savla, Dist: Surendranagar- 363430 foir manutacturing
ol Kapachi’ Grit/ Rubble — 13,333 MT/Month.,

AND WHEREAS the Gujarat Pollution Control Board has granted your consent (o establish under the
provisicns of the Water Act, the Air Act vide letter no, GPCB/CCA-SN-593/1D-37485'CCA-Renewal 53197
Oraer No.CCA-AWH-57636 valid up to 30/06/2027 with the conditions mentioned therein,

AND WHEREAS during the inspection of your industrial plant on 17/12/2024 w.r.to complaint by the
authorized officers of the Board. following was observed:
I, You have not covered discharge chute of primary. secondary crushers and vibrating screen classiticr

2. You have not covered conveyor belt & vibrating screen adequately with G.I sheet.

3. You have not provided adequate dust collection system Dust doom) for collection of line dust.
4. You have not provided wind breaking wall in periphery of your unit.

5. You have not provided Metal/Kapchi road.

6. You have not provided Water sprinkling system out your plant premises.

7. You were not complying with stone crushing guideline published by CPCI Delhi in July 2023,

Now, therefore | Mehul Patel, Unit Head. Gujarat Pollution Control Board propose to issee Notee
under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under;
. Why not to issue direction under section 3 1(A) of Air (Prevention and control of pollution) Act 19K
w prohibit you from manufacturing activity?
2. Why not to direct to concern authority for disconnection of Power Supply & Water Suppiy of vour
ndustrial plant?
. Submit compliance of above non-compliance.

You are hereby directed to reply with compliance of above point within 15 days on receipt of thi
rotice failing which directions as proposed above will be deemed to be passed without turther refercnce to vou
[his Notice is hereby issued as an “opportunity of being heard™ following principal of Natural justice prior
taking any stringent action,

For and on behalf of
Gujarat Pollutiop Control Board

{Mchul Pately
Unit Head
NO: GPCB/ SN/ CCA -423/H)<37485/ Date: /0172025
Issued to:
~"M/s, Shreenathji Stone Crusher,
R.S. No. 2013/ P,
Near GEB Sub Station, Near Santosh Quarry,
Vill: Savla, Tal: 8avla,
Dist: Surendcawdear- 363430

Copy to:

I'he Regignal Office,

Gujarat Poliution Control Board, Surendranagar............................... To follow up for the compliance
and rincation ef order and to carry out sampling and send IR & AR within 15 days as per policy of the bouard

R Clean Gujarat Green Guijarat
Website : https://gpcb.gujarat.gov.in
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- = GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Y /3 Sector-10-A, Gandhinagar-382 010

h\ | /4 Phone :(079) 23226295 i

GPCB Fax  :(079) 23232156 ‘

Website : wwwgRehgov.in
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shreenathji Stone Crusher, are having an industrial plant at R.S. No.
2013/ P, Near GEB Sub Station, Near Santosh Quarry, Vil: Sayla, Tal: Sayla, Dist: Surendranagar-
363430 for manufacturing of Kapachi/ Grit/ Metal — 13,333 MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&A/ SRN-953/PCB ID-37485/ CCA- Renewal/ 3197 Date: 13/10/2022, order No. AW-57636
which is valid up to 30/06/2027 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 31/01/2024 w.r.to

complaint by the authorized officers of the Board, following was observed:
1. Unit is not complying with NOD-737132 dated. 21/03/2023 and revocation order.
2. Discharge chute (transfer point) of primary and secondary crushers found open.
3. Unit has not provided adequate fine dust collection system (Dust doom) for collection of fine dust.
4. Unit is not complying with corrective measures issued during the last inspection dated.19/01/2024

and NOD dated.21/03/2023.
5. Unit is not complying with stone crushing guideline published by CPCB Dethi in July 2023.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act — 1981 to prohibit you from manufacturing activity?

Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

N

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of

Gujarat Po@%cﬁntml Board
ul Patel)
A | Mep

, it Head
NO: GPCB/ SN/ CCA -423/ ID-37485/ Date: /03/2024
Issued to:
M/s. Shreenathji Stone Crusher, .

R.S. No. 2013/ P,

Near GEB Sub Station, Near Santosh Quarry,
Vil: Sayla,

Tal: Sayla, Dist: Surendranagar- 363430

N

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation 42




#2== sHow causeNoT1&d0 pufarat Pollton Contro Beere

T ————— Gandhinagar - 382010
‘.%@', PCBID:[ 37485 | 23222756
Legal ID : | 31529 |

ACT : Air , Water Show Cause Notice DATE : 01/11/2017

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 03/10/2017 in order to verify the statements made by you in your application for Consent to
Operate under the Air , Water Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :
unit is not provided APCM efficiently.Unit has not apply to obtain CCA renewal of the Board.
=] 1 [You are Operating the Industrial Plant without a Vaid Consent of the GPCB Board , which is a punishable Offence.

Therefore Y ou are directed to apply fresh for consolidated Consent of the Board under various provisions of the ENV Act
& Rules.

E 2 | Youare not operating Air Pollution Control measures efficiently.

NOW THEREFORE, in exercise of the powers vested with this Board

Under Section 33(A) read with section 25/26 of the Water(Prevention and Control of Pollution) Act, 1974

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

D. M. Thalex,

D. M. Thaker, Unit Head
NO : SCN-426505 , 01/11/2017

Shreenathji Stone Crusher,

R.S. N0.2013/p, Near GEB sub station,

Near Santosh Quarry,

Sayla,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9825548084

COPY TO :-
The RO Head(P.C.B.), Surendranagar

With areguest to carryout monitoring and send the detailed I1.R. & A.R. for the sample collected to this office
immediately.

Printed On : 01/11/2017 1- Through XGN N N C )
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—_— GUJARAT POLLUTION CONTROL BOARD
| | PARYAVARAN BHAVAN

Y /4 | Sector-10-A, Gandhinagar-382 010
h\ | /4 Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 31-A OF THE
AIR (PREVENTION AND CONTROL OF POLLUTION) ACT-1981.
(HEREINAFTER REFERRED TO AS THE ‘AIR ACT’) AS AMENDED FROM TIME
TO TIME.

WHEREAS M/s. Shreenathji Stone Crusher, is having an industrial plant located at,
Survey No0.2013/P, Near GEB Sub Station, Near Santosh Quarry, Vill.- Sayla, Tal.-
Sayla, Dist.- Surendranagar, for manufacturing of Kapachi/Grit/Metal.

AND WHEREAS the Gujarat Pollution Control Board has granted vou.consent under
the provisions of the Water Act, the Air Act and the Hazardous & Other Waste
(Management & Transboundary Movement) Rules by its Consent Order No. AWH-57636,
at above site with specific terms & conditions which is valid up to 30/06/2027.

AND WHEREAS closure cirection order was issued under Section 31-A of the Air
(Prevention and Control of Pollution) Act-1981, vide letier NO: GPCB/CCA-SN-423/ID-
38848/625284 date.10/03/2022 with effect of 15 days.

AND WHEREAS, you have submitted revocation application along with required
documients and undertakings.

AND WHEREAS you had given Bank Guarantee of Rs. 75,000/- (Seventy Five
Thousand Rupees only) valid up to 30/09/2023 assuring future compliances. You have
deposited Rs.2,50,000/- (Two Lacs Fifty Thousand only) to the Board as an interim
Environmental Compensation on 12/10/2022 for reasons mentioned in direction of
closure. You will pay Rs.2,50.000/- (Two Lacs Fifty Thousand orly} as balance amount
of interim Environmertal compensation along with simple interest at 12% per annum
before six month as per undertaking submitted by you on dt.12/10/2022.

AND WHEREAS, during the inspection of your industrial plant onn 12/09/2022 by the
authorized officer of the Board it has been noticed that unit is partially complied with the
reasons of closure directions points.

Under the circumstances, I, Mehul Patel (Unit Head), Gujarat Pollution Control board is
directed to revoke the closure order and issue trial run for three months i.e. up to
12/01/2023 with following additional conditions:-
1. You shall complete the work related to the wind breaking wall within 02 months as
nerundertaking submitted by you dtd.04/10/2022

2. To pay Rs.2,50,000/- (Two Lacs Fifty Thousand only) as balance amount of

Interim Environmental Compensation along with simple interest at 12% per annum
before six month {rom tevocaiion order of this office.

1D-37485 . . Page 1 of 2
Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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3. You shall comply with CCA conditions.

For and on behalf of
Gujarat Pollution Control Board,

@@%@W
Mehul Pat )]
Unit Head

NO: GPCB/CCA-SN-423/1D-37485/ Date:  /10/2022

Issued to:

M/s. Shreenathji Stone Crusker,

Survey No.2013/P, Near GEB Sub Station,
Near Santosh Quarry,

Vill. - Sayla,

Tal. - Sayla, Dist. - Surendranagar

C.C:-

To,
1. The Chairman , 2. The Dy. Engineer,(O&M),
Paschim Gujarat Vij Company Ltd , The Paschim Gujarat Vij Co.Ltd(GEB),
(PGVCL) Laxminagar, Rajkot. Sub —Divison- Surendranagar,
Dist- Surendranagar.
3. The Dy. Engineer,(O&M),
The Paschim Gujarat Vij Co.Ltd(GEB),
Sub —Divison- Sayla, Tal- Sayla,
Dist- Surendranagar.

[ am directed to request you to re-connect industrial supply of electricity for three months

i.e. up to 12/01/2023 from date of issue of this order & intimate to us accordingly in
written.

For and on behalf of

Gujarat Pollution Controllgglrd

\;3/
\/(Mehul patel)

Unit Head

ID-37485 Page 2 of 2
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213 ANNEXURE-C
— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

>~~~

"\ T /7 Sector-10-A, Gandhinagar-382 010
)\ |/ Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : wwwgpeRgjov.in
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Santosh Quarry, are having an industrial plant at R.S. No. 2012/ 2013,
Sudamda Road, B/H 66 KV Sub Station, Vil: Sayla, Tal: Sayla, Dist: Surendranagar- 363430 for
manufacturing of Kapachi/ Grit/ Metal — 2000 MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
RO- SRN/ SRN-547/PCB ID-25779/ CCA- Renewal/ 2444 Date: 25/08/2021, order No. AW-48692
which is valid up to 27/07/2026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 31/01/2024 w.r.to
complaint by the authorized officers of the Board, following was observed:
1. During the inspection unit found in operation and heavy fugitive dust emission observed at site.
2. Conveyer belts found covered with G.I sheet, screen classifier found covered from 3 sides and
open from one side.
3. Unit has not provided adequate fine dust collection system (Dust doom) for collection of fine dust.
4. Unit has provided water sprinkling system which is observed not in operation.
5. Unit is not complying with corrective measures issued during the last inspection dated.19/01/2024
and NOD dated.21/03/2023.
6. Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under Section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act — 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of
Gujarat Pow'tml Board
\q\bbﬁfﬁul Patel)
Unit Head
NO: GPCB/ SN/ CCA-252/ ID-25779/ Date:  /03/2024
Issued to:
M/s. Santosh Quarry,
R.S. No. 2012/:2013,
Sudamda Read, B/H 66 KV Sub Station,
Vil: Sayla,
Tal: Sayla, Dist: Surendranagar- 363430

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

= Sector-10-A, Gandhinagar-382 010
)\ | /4 | Phone : (079) 23226295
GPCB Fax  : (079) 23232156
' Website : www.gpcb.gov.in

By RPA.D.

NOTICE OF DIRECTIONUNDERSECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME. ‘

WHEREAS you M/s. Santosh Quary is having an industrial plant at Sudama Road, B/H 66
KV Substation, Village- Sayla, Tal- Sayla, Dist.- Surendranagar for manufacturing of
Kapachi/Mectal/Grit.

AND WHEREAS the Gujarat Pollution Control Board has granted your consent to establish
under the provisions of the Water Act, the Air Act vide letter no. GPCB/RO-SRN/SRN-547/1D-
25779/CCA-Rencwal/2444, order No.CCA-AW-48692 which is valid up to 20/07/2026 with the
conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 16/11/2022 & 03/02/2023
by the authorized officers of the Board, w.r.to complaint and following was observed:

Heavy dust emission was observed during stone crushing activity.

Water sprinkling system was observed not in operation.

You have not covered discharge chute (transfer point) of primary and secondary crusher.
Vibrating screen classifier was not fully covered.

Discharge chutes of screen classifier are not covered.

You have provided Dust doom but inadequate to control fugitive emission after the discharge
of fine dust from conveyor belts.

7. Huge stock of fine dust in pile form was observed in premises area.

AN U N —

Now, thercfore I Mchul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issuc dircction under section 31(A) of Air (Prevention and control of pollution)
Act - 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of

Gujarat Pollutioa Control Board

/A
(Mehul Patel)
Unit Head
NO: GPCB/CCA/SN-25%/1D-25¥1%/ Date: /03/2023
Issued to:
M/s. Santosh Quary,
Sudama Road, B/H 66 KV Substation,
Village - Sayala,
Tal- Sayla, Dist.- Surendranagar.
> Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
ID- 25334 Page 1 of 1
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

— I GANDHINAGAR - 382010,

(T) 079-23232152

By R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Santosh Quarry, are having an industrial plant at Sr. No. 2012/ 2013,
Sudama Road, B/H 66 KV Sub Station, Vil: Sayla, Tal: Sayla, Dist: Surendranagar- 363430 for
manufacturing of Kapchi/ Grit/ Metal — 2000 MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
RO- SRN/ SRN-547/PCB ID-25779/ CCA- Renewal/ 2444 Date: 25/08/2021, order No. AW-48692
which is valid up to 27/07/2026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/04/2024 w.r.to

complaint by the authorized officers of the Board, following was observed:

1. Heavy fugitive dust emission was observed at site.

2. Conveyer belts found covered with G.I sheet, screen classifier found covered from 3 sides and
open from one side.

3. You have not provided adequate fine dust collection system (Dust doom) for collection of fine
dust.

4. You have not complying with stone crushing guideline published by CPCB Delhi in July 2023.

5. You are not complying with Notice of Direction issued on dated. 19/03/2024.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act~ 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of
Gujarat Pollution Com Board

—a2l7[MYy
(Mehul Patel)
Unit Head
NO: GPCB/ SN/ CCA -252/ ID-25779/ Date: /07/2024 ,
Issued to:
M/s. Santosh Quarry,
R.S. No. 2012/ 2013,
Sudama Road, B/H 66 KV Sub Station,
Vil: Sayla, Tal: Sayla,
Dist: Surendranagar- 363430

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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T GUJARAT POLLUTION CONTROL BOARI

S PARYAVARAN BHAVAN, SECTOR 10-/
GANDHINAGAR - 38201(
. | 4

GPCB (T) 079-2323215

NOTICE OF DIRECTION UNDER SECTION 3I-AOF THE AIR (PREVENTION aND
CONTROL OF FPOLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE
AR ACT) AS AMENDED FROM TIME TO TIML.

WHEREAS you M/s. Santosh Quarry, are having an indusirial plant at Sudama Read, 80§ o
KV Substatior, Village - Sayla, Tal: Sayla. Dist: Swiendranagar for msanfacturing of Kapacin/ Geiv
Metal - 2000 MT/Month.

AND WHEREAS the Gujarat Pollution Control Roard has granted yoir consent o oaaniish
under e provisions of the Water Act, the Air Act vide letter no. GPCB/RO-SRA/SRIN-547/120 13 11).
23TT9CCA-Renewal/16052 Order No. AW-18692 valid up to 27072000 with the conditions
mentioned therein.

AND WHEREAS during the inspection of your industrial plant o 1 7/17/2024 w.r.io com psint
by the authorized officers of the Board, following was observed:

i. Yoeur unit is observed in operation and lieay ¥ fugiive cmission is observed aie to stone eaishing
aclivily at primary & secondary crushgis, disclariging of crushed maserie] fiom sereen classifiers 1o
conveyer belis and discharging of croshed maresial from conveyer belis wo ca land for heaping

2. You have not provided APCM as ver CEavicsmaen Guideline for Stane Lrashing Lisiis”
published by CPCB «n July-2023,

1. You have not covered discharged chates of primary erishes socondacy et and vihrating
sergen classifier. \

1. You have not provided adequaic Tiwe cust collection system (Dust dee ) for collection of Tine
dust,

3. Allane provided water spray ing facilitics is observed non-uperational,

6. Yor Lave not provided metal road within piemises.

v Manual water sprinkling is aot carvied out o eliminate chanse of fugitive emission dug les
vehicular rovement

. Now, herefine | Mobal Petel, Unit Hlesd. vt Pollutior Compro! Boaro Prepose 1o jssing
Notiee uagder seetion (31) (A) of Air “Prevention and Comrol of Pollutios) Act=1981 as unde:

. Why wol 1o issue direction dnder seetion AA) of Afr (Prevenuion and control of pallation; Act
1981 10 prohibit vou from mantlaciuriag activily? ' .

< Whv ot to digoct 10 concern sathority tor disconnection of Power Supply & Water Suppiy <

yoier st plani? Sl

Yo Submit eapipliance of abowe non-compliunce,

- You arf®hereby disreted to reply wiih compliance ol above pomt within 15 days enoreeam ol
this notice fiking which directions as proposed above will be deemed io be passed witheut fu i
reiergnce ta vou  Fhis Notice is hereby issued 4s an “opperiuiity of being heard™ foliowiag nrineipal
o Natydh Justice prior tahing any stringent action,

N - For and on beaa!f of
&

w4 on. e _ , ; Gujarst I‘Nhl".:gn Conitrol P

\b | . : ARcwl Puel)

@ _ ’ _ " finy: Head

Clean Gujarat Green Guijarat 49
Website : https://aoch.auiarat anw in
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2579
NO: GPCBISN/CCA - /D Date: /0112025

Issued to:

M/s. Santosh Quarry,
Sudama Road, B/H 66 KV,
Vill: Sayla, Tal: Sayla,

Dist: Surendranagar- 363430

Copy 1o:

The Regional Office,

Gujarat Pollution Control Board, Surendranagar. .. . ; To follow up for the
compliance and verification of order and to carry out wnplm;_, and send IR & !‘-.I{ within 15 days as per
policy of the board.

50
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—_— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Y /-1 Sector-10-A, Gandhinagar-382 010
)\ | /4 Phone : (079) 23226295
GPCB Fax 1 (078) 23232156
Website : www.gpcb.gov.in
BY RPAD
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2= sHow cause NOTI&20 pufarat Pollton Contro Beere

T ————— Gandhinagar - 382010
‘.%@', PCBID:[ 25779 | 23222756
Legal ID : | 28698 |

ACT : Air Show Cause Notice DATE : 06/02/2017

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 09/12/2016 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

1. It has observed that conveyer belts partially covered with Glsheet.2.Y ou have provided dust dom for dust
suppression. Water sprinkling system (i.e. water spray through nozzles)is observed under maintenance. 3.Scattered
plantation all along the plant periphery is observed. Wind breaking wall is partially constructed by unit. 4.Minor
dusting in plant area was observed.

E 1 |You are not operating Air Pollution Control measures efficiently.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

N.M. Tabhani,Unit Head

NO : SCN-403289 . 06/02/2017

Santosh Quary,

2012/2013, SUDAMDA ROAD,

B/H 66 KV SUBSTATION,,

SAYLA,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : -

COPY TO :-
The RO Head(P.C.B.), Surendranagar

With arequest to carryout monitoring and send the detailed |.R. & A.R. for the sample collected to this office
immediately.

Printed On : 06/02/2017 1- Through XGN Nl C %)



SH OW CAUSE NOTI 331 Gujarat Pollution Control Board

SurendraNgr
KRUSHNA BHUVAN,JADESHVAR SOCIETY

N N St
N .
o T e PCBID: | 25779 | NR. PTC HOSTEL Wadhwan - 363 030
| g Legal ID :| 59440 | SurendraNgr
Tele : 02752-242121, 242122
ACT : Air Show Cause Notice DATE : 07/10/2022

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 29/09/2022 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

(1) Unit has not covered discharge chute (transfer point) of primary and secondary crusher.

(2) Conveyor belts are covered from top only. All conveyor belts are not covered from side which resulting in heavy
dusting.

(3) Vibrating screen classifier is covered only from two sides. It is not fully covered. Discharge chutes of screen
classifier are also not found covered.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

F.M.Modi, ROH
NO : SCN-685446 , 07/10/2022

Santosh Quary,

2012/2013, SUDAMDA ROAD,

B/H 66 KV SUBSTATION,,

SAYLA,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone: -

COPY TO :-
The Unit Head(P.C.B.), Surendranagar
For Y our Information.

Printed On : 07/10/2022 1- Through XGN INERC



/ 292  ANNEXURE-D

/ _ GUJARAT POLLUTION CONTROL BOARD
| PARYAVARAN BHAVAN, SECTOR 10-A,

b~~~
‘\i\ﬁ’ﬁf GANDHINAGAR - 382010,
GPCB (T) 079-23232152

—ByRPAD————
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Akshar Stone Industries, are having an industrial plant at S.R.No.
149/Paiki, Sudama road, B/H GEB Substation, Village - Sayla, Tal: Sayla, Dist: Surendranagar
for crushing of Black trap stone -2800MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated
consent and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter
no. GPCB/ CC&A/ SRN- 539/ PCB ID- 12212/ CCA-Renewal/2165 Dated: 15/12/2020, order
No. CCA-AW-44060 which is valid up to 15/12/2030 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/04/2024 w.r.to
CPCB due monitoring by the authorized officers of the Board, following was observed:

1. You have not covered discharge chute of primary, secondary crusher and vibrating screen
classifier.

2. You have not covered Conveyor belts & vibrating screen adequately with G.I sheets.

3. Dust doom is provided but inadequate to control fugitive emission after the discharge of fine
dust from conveyor belts.

4. You have not provided wind breaking wall in east direction only, Not provided wind breaking
wall in rest of the direction.

5. You were not compiling with the stone crushing units published by CPCB in July 2023.

6. You were not compiling with the SCN- 735047 dated. 03/03/2023

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of
pollution) Act — 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water
Supply of your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on
receipt of this notice failing which directions as proposed above will be deemed to be passed
without further reference to you. This Notice is hereby issued as an “opportunity of being heard”
following principal of Natural justice prior taking any stringent action.

For and on behalf of
Gujarat Pollution Control Board

Wi,

(Mehul Patel)
Unit Head

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in

95




NO: GPCB/ SN/ CCA -251/ID-12212/
Issued to:

M/s. Akshar Stone Industries,

S.R.No. 149/Paiki

Sudama road, B/H GEB Substation
Village - Sayla,

Tal: Sayla,

Dist: Surendranagar- 363430
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Date:

107/2024




- GUJARAT P88L4UTI0N CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

.
1Y 3 GANDHINAGAR - 382010,

.
GPCB (T) 079-23232152

By R.P.AD,
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND CONTROL

OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDEDR
FROM TIME TO TIME.
WHEREAS you M's. Akshar Stone Crusher, are having an industrial plant at Sudama Road. B'H GiB
suitztion, Near GEB Sub Sation, Ta: Seylz, Oist Surendranagar- 363430 o0 manufacturing of Black trag
stone, duly crushed in form of Boeldzrs agitators, Rubbles - 2800 MT/Maonth,
AND WHEREAS the Guiarat Folletien Control Boacd has grumf.'d veur consem i estabiizh uader tee
provisions of the Water Acy the Aic Act vide iziter no. GPCB/CCA-SEN-3I9I0- 122 12/CCA-Renewal 15704
Cirder Mo CCA-AW-4408% valid up 1o 157122030 with the conditions mentione:d thervin,
AND WHERLEAS duaring the mspection of yvour industrial plant on 17/122024 w.rtoe complaint ov the
duliionized officers of the Board, fullowing was observed
I. % eur unit is observed in operation and heuvy Tugitive emission is observed due o stone zrushing activity al
primary & secondary crushers, discharging of crushed maerial from serezir classificrs 1o conveyar bels i
uischarging of crushed material from convever belts to on land for heaping

2. Y.ou havz not provaled APCM 25 por “Environment Guideline ror Stone Cracking Units” pubiishod by
CPCB on July-2023.

., You have not covered Jischarged th.lll. < of primacy ushicr; sevondary Lrl"lh-';- and virat g Screen

L

classifier.

4. You have not covered C uryeyvor bi_IL\ and v.hrating screen ;lbssllur adequeae’y with 5.1 Sheets,

A Al the provided water spray m:. Lacilinigs is o'ieived non- -oporational,

fi .You huve not provided mztal road within premises,

7. During isseection [ine dust deposition on the ground in work ace area 15 obsorved,

&. Manual water sprinkling is not carned ou te n.'.ijr-nl‘n:lr,' chance of fugitive smission due o vedica!n
muvenent.

U, Weiing of land is noa done

Now, therefore | Mehu! Fatel, Unii Head, Gujarat I-'nllulmn an'm Ruand propose te imsie Nolwe
nnder section (31) {A) of Air {Prevention and Coatros of Pollation) Act-1981 as under;
1. Wky not o 1ssu2 direction under section 3 1A} of Air {I'n:untlrn i « -u-n.al r.rl pul'.nlwnj Bt - 1431
1o prohibit you from manulfaciricing aetivity?
2 Why vot 1o direct 10 concem authority for disconrection of Power Suppiv & Water Sinply ol vou
industrial plant?
3. Submitcompliance of above nrm-mnmila.m L. . A

You_ are heieby ~.1.T-. ted o n.plj. with comphiance o7 Louve point witruy |5 days op secaipt of 1y
notee ._|'|||.g which directions as prnpwcd above will Be deemed to be passed without funiker raferanes to vy
rhi= Notice is herelwy issued tq/ “oppertunay of being Leard™ following princpal of Naiurs: jusice role
iwking any stringert adtion.  Q
) "\/ For and o beksit ol

Q\' Gugural Pollglion Comral Boaia
\ . o mw A

™ i ;
A | | | Qfﬁ%’\)u W)L

o ' I Mehul Paisl,
o§° i : Vit Head
N-GRCHAWOCA- 25:/ID-i2212/ ey : Datg: /012025

LOSTION | lu:.cb

Wi Aksgyr Stone Crasher,
:‘iudﬂg,. kaad, WH G EE Substaiion
Tai; ! 4

f iﬂ'll'i‘.l-l'él'!n apar- 33436 g ; @

N : : )
©. . . - Clean Gujarat Green Guijarat
Website : https://gpcb.gujarat.gov.in




Copy 1o

The Regional Office,

225

Gujarat Pollution Control RBoard, Surendranagar :
and verification of order and to carry out sampling and send 1R & ;‘\.H W nhm |5 days as per policy of the board

To follow up for the compliance

58



226
/ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=Y~ Sector-10-A, Gandhinagar-382 010
| /4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156

' Website : www.gpcb.gov.in

SHOW CAUSE NOTICE

WHEREAS you arc having industrial plant for manufacturing ol Kapachi/Grit/Metal at
Sr. No.144/Paiki, B/I1 GI:B Sub Station, Sudama Road. Vill. - Sayla. Tal. - Sayla, Dist.-
Surendranagar-363430.

AND WHEREAS. you have obtained CCA of the beard for production of
Kapachi/Grit/Metal -2800 M'T/Month which is valid up to dt.15/12/2030.

AND WIIEREAS, Regional Officers of the Board has visited your industrial plant on
16/11/2022 w.r.to complain and during inspection it is observed that: -

1. You have not covered discharge chute (transler point) of primary and sccondary
crusher.

Vibrating screen classificr was not fully covered.

Discharge chutes of screen classificr are not covered.

You have provided Dust doom but inadequate to control fugitive emission after the
discharge of fine dust from conveyor belts.

Bt

This Show Cause Notice issued as an “Opportunity of being Heard™ following principal of
Natural Justice Prior taking any straight action.

In view of above. you arc directed 10 take corrective measures and also called upon to
show causc as to why actions under the Air Act, 1981 shall not be initiated against you. You
arc also directed to submit action taken report with reference to above within 15 days® failure
to which further action will be initiated against you and your industrial plant.

For and on behalf of

Gujarat Pollution w Board

\®
(Mchul Patel)
Unit Head

NO: GPCB/ CCA/SN- 251/1D- 12212/ Date:  /03/2023

ISSUED TO: : .
M/s. Akshar Stone Crusher,

Sr. No.144/Paiki.

B/11 GEBSub Station, Sudama Road,

Vill. - Sayla.

Tal. =Sayla., Dist.- Surcndranagar-363430.

) Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation




SH OW CAUSE NOTIgg7 Gujarat Pollution Control Board

SurendraNgr

s KRUSHNA BHUVAN,JADESHVAR SOCIETY
B et . »
= el = PCBID: | e | NR. PTC HOSTEL Wadhwan - 363 030
| g Legal ID :| 59439 | SurendraNgr
Tele : 02752-242121, 242122
ACT : Air Show Cause Notice DATE : 07/10/2022

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 29/09/2022 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

(1) Unit has not covered discharge chute (transfer point) of primary and secondary crusher.

(2) Conveyor belts are covered from top only. All conveyor belts are not covered from side which resulting in heavy
dusting.

(3) Vibrating screen classifier is covered only from two sides. It is not fully covered. Discharge chutes of screen
classifier are also not found covered.

(4) Unit has provided partially wind breaking wall in east direction.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

st

F.M.Modi, ROH
NO : SCN-685445 , 07/10/2022

Akshar Stone Crusher,

-, B/H. GEB SUB STATION,

SUDAMADA ROAD,

SAYLA,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9825142176

COPY TO :-
The Unit Head(P.C.B.), Surendranagar
For Y our Information.

Printed On : 07/10/2022 1- Through XGN INERCY



228 ANNEXURE-E
- GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
=Y Sector-10-A, Gandhinagar-382 010
| /4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156
‘ Website : www.gpcb.gov.in

By R.P.A.D
DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE
‘AIR ACT’) AS AMENDED FROM TIME TO TIME.

WHEREAS M/s. Shree Ganesh Stone Industrics is having an industrial plant at,
R.S.No.148/3 Paiky, Sayala- Sudamada road, Village- Sayala, Tal: Sayla, Dist.: Surcndranagar
for manufacturing of Kapachi/Grit/Mctal.

AND WIIEREAS the Gujarat Pollution Control Board has granted your consent to
cstablish under the provisions of the Water Act, the Air Act vide letter no. GPCB/CC&A/SRN-
828/PCB 11D-32039/CCA-Renewal/2978  dtd.22/07/2022 order No.CCA-AW-56083 which is
valid up to dtd.30/04/2027 with the conditions mentioned thercin.

AND WHEREAS, inspection was carricd out by the authorized officers of the Board of
your industrial plant on 07/02/2023, w.r.to complaint and following was obscrved: -

1. Tleavy fugitive cmission was obscrved arises at the place of screening, crushing, conveyer
belts and screen discharge chute.

2. Provided watcer sprinkling system at crushers, screen and all conveyer belts arc not in
operation,

3. Provided Valves near to sprinklers at crushers, screen and conveyor belts in water supply
pipe network are obscrved in closed position.

4. Fine dust was obscrved on the ground in the work zone arca duc to inadequate collection
mechanism.

5. Finc dust deposited in the work vzone arca causcs fugitive emissions duc to vchicular

movement and high wind velocity.

You have not opcerated water sprinkling system continuously.

Conveyor belts are found partly covered with roof shecet.

Discharge chutes of primary crusher, sccondary crusher and screen are not found covered.

9. Wetling of land in premiscs arca is not donc.

10. You have not provided wing breaking wall.

I'1. You have not complied with Notice of Direction issucd by Board on dated-20/03/2023.

Sl

AND WIEREAS written instructions were given to you during visit as part of opportunity of
being heard following the principal of natural justice. You have not submitted reply for given
instruction till date.

UNDER THE CIRCUMSTANCES, | Mchul Patel (Unit Tlead) Gujarat Pollution Control Board
is dirceted to issue the directions under Section  31A of the Air (Prevention and Control of
Pollution) Act-1981 with S'days cffect as under: -

1. To closc down dhe operation of your industrial plant on the above mentioned site after 15
days from dat¢-ofl issuc of this order.

2. To dircct the-concerned authority to disconnect supply of clectricity. .

3. If your plant runs on captive power plant or DG-Set, then you shall stop them after 15 days
from date of issuc of this order.

4. You“shall to pay linvironment Damage Compensation (1EDC) in linc of Hon'ble NGT
Orders in the matter of 593 0f 2017 and others at the time of revocation.

5. «You have to submit Bank Guarantce of Rs. 75,000/~ (Seventy Five Thousand Rupecs) at
the time of revocation.

1D-32039 Page 1 o2

0 Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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II* the above directions arc not complicd, you arc liable for prosccution under Section (37)
(2) of the Water (Prevention and Control of Pollution) Act-1981 which provides punishment with
imprisonment for a term not less than onc year and six months and may cxtend to-six years and
with finc.

For and on behalf of

sujarat Pollution C(m:'ul Board

Mchul Patel
(Unit Head)

NO: GPCB/ CCA-SN-658/1D: %239/ Date:  /05/2023

Issued to:

M/s. Shree Ganesh Stone Industrices,
R.S.No0.148/3 Paiky, Sayala- Sudamada road,
Village- Sayala,

Tal: Sayla,

Dist.: Surendranagar-363430

C.C-

To, )

1. The Chairman, 2. T'he Dy. Engincer,(O&M),
Paschim Gujarat Vij Company l.td . The Paschim Gujarat Vij Co.l.td(GEB).
(PGVCL) Laxminagar, Rajkot. Sub Divison- Surcndranagar,

Dist- Surendranagar.
3. The Dy. Engincer,(O&M)
The Paschim Gujarat Vij Co.ltd(GEB),
Sub - Divison- l.imbadi,
‘T'al- Sayla, Dist- Surendranagar

I am dirccted to request you to disconnect industrial supply of clectricity (except single phasc)
after 15 days from date of issuc of this order & intimatc to us accordingly in written.

For and on behalf of
Gujarat Pollution Control Board

%ﬁ\'ﬁb

Mchul Patel
(Unit Head)

ll)—3&03‘f Page 2 ol 2

*
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—_ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

\\ T /7 Sector-10-A, Gandhinagar-382 010
)\ | /4 Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website ;| www.gpcb.gov.in

BY RPAD
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5 Clean Gujarat Green Gujarat
|ISO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

/

eay Sector-10-A, Gandhinagar-382 010
)\ | / 4 Phone : (079) 23226295
GPCB Fax  : (079) 23232156
Website : www.gpcb.gov.in

By R.P.A.D.

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (IHIEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shree Ganesh Stone Industries is having an industrial plant at
R.S.No.148/3 Paiky, Sayala- Sudamada Road, Village- Sayala, Tal- Sayla, Dist. - Surendranagar for
manufacturing of Kapachi/Grit/Rubble.

AND WHEREAS the Gujarat Pollution Control Board has granted your consent to cstablish
under the provisions of the Water Act, the Air Act vide letter no. GPCB/CC&A/SRN-828/1D-
32039/CCA-Rencwal/16361, order No.CCA-AW-56083 which is valid up to 30/04/2027 with the
conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 16/11/2022 by the

authorized officers of the Board, w.r.to complaint and following was observed:

1. lugitive emission was observed due to stone crushing activity at primary & sccondary
crushers.
You have provided water spraying facility which was observed non-operational.
You have not provided adequate system for collection of fine dust.
Discharge chutes of screen classifier are observed uncovered.
You have not provided wind breaking wall.
You have not operated water sprinkling system regularly to arrest fugitive dust emission.

SR

Now, therefore 1 Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issuc
Notice under sgetion {31) (A) of Air {Prevention and Control of Pollution) Act-1981 as under:
1. Why not to issuc direction under scction 31(A) of Air (Prevention and control of pollution)
© Act — 1981 to prohibit you from manufacturing activity?
2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action,

For and on behalf of
Gujarat Poltution Control Board

o\
(Mehul Patel)
Unit Head

NO: GPCB/CCA/SN-264/1D-32039/ Date:  /03/2023

Issued to:

M/s. Shree Ganesh Stone Industries,
R.S.No.148/3 Paiky, Sayala- Sudamada Road,
Village- Sayla,

Tal-"Sayla, Dist.- Surendranagar- 363430.

> Clean Gujarat Green Gujarat

132039150 - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation & ! '
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SH OW CAUSE NOT|3§3 Gujarat Pollution Control Board

SurendraNgr
KRUSHNA BHUVAN,JADESHVAR SOCIETY

N N St
N .
o T e PCBID: | 32039 | NR. PTC HOSTEL Wadhwan - 363 030
| g Legal ID :| 59441 | SurendraNgr
Tele : 02752-242121, 242122
ACT : Air Show Cause Notice DATE : 07/10/2022

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 29/09/2022 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

(1) Unit has not covered discharge chute (transfer point) of primary and secondary crusher.

(2) Conveyor belts are covered from top only. All conveyor belts are not covered from side which resulting in heavy
dusting.

(3) Vibrating screen classifier is covered only from two sides. It is not fully covered. Discharge chutes of screen
classifier are also not found covered.

(4) Unit has not provided wind breaking wall.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

st

F.M.Modi, ROH
NO : SCN-685447 , 07/10/2022

Shree Ganesh Stone Indutries,

R.S.N0.148/3 paiky, Sayala- sudamada road,
Sayala,

Sayala,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9825396168

COPY TO :-
The Unit Head(P.C.B.), Surendranagar
For Y our Information.

Printed On : 07/10/2022 1- Through XGN INENC
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= Sector-10-A, Gandhinagar-382 010
1 4 Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

By R.P.A.D.
SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for Production of Kapchi /Grit/Metal at
Plot No.1891/P , Juna jaspar Road, Vill-Sayla ,Ta: Sayla, Dist: Surendranagar-363430.

The Board has monitored your industry on 23/07/2021 it was observed that,
1. Your CCA has been expired dt. 18/04/2021.
2. You have not provided wind breaking wall.
3. Conveyer belt; Screen Clarifier; crusher found partially covered.

Thus you are not complying with the conditions of consent to approved and
consequently you have rendered yourself liable to be prosecuted under the provision of Air
Act— 1981 and Hazardous if continues to non compliance with.

In view of the above, you are therefore called upon to show cause within 07 days
why legal action should not be initiated against your industrial unit.

For and on behalf of
Gujarat Pollution Control Board

\
Y
' m‘d\z\i‘* J

° . M. Thaker)
Environment Engineer

L/NO.GPCB/Gen/SN-6(4)/ID-32241/ Date:  /09/2021.
Issued to:-
M/s. Shree Ganesh Stone Industries (32039),
Plot No.1891/P ,
Juna jaspar Road,
Vill-Sayla
Ta: Sayla,
Dist: Surendranagar-363430

> Clean Gujarat*Green Gujarat

ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation |
67
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— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Shassr Sector-10-A, Gandhinagar-382 010
N7 Phone : (079) 23226295
GPCB Fax . (079) 23232156

Website : www.gpcb.gov.in

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTION 31-A OF THE AIR
(PREVENTION AND CONTROL OF POLLUTION) ACT-1981. (HEREINAFTER
REFERRED TO AS THE “AIR ACT’} AS AMENDED FROM TIME TO TIME.

WHEREAS M/s. Shree Ganesh Stone Industries, is having an industrial plant located at, S.No.
148/3 Paiki, Sayala-Sudamada Road, Vill- Sayala, Tal.-Sayla, Dist. -Surendranagar for manufacturing
of Kapachi/Grit/Metal.

AND WHEREAS the Gujarat Pollution Control Board has granted you consent under the
provisions of the Water Act, the Air Act by its Consent Order No.AW-56083, at above site with
specific terms & conditions which is valid up to 30/04/2027.

AND WHEREAS Closure Direction order was issued under Section 31-A of the Air (Prevention
and Control of Pollution) Act-1981, vide letter NQO: GPCB/CCA-SN-658/1D-32039/743426
date.30/05/2023 with effect of 15 days.

AND WHEREAS, vou have submitted revocation application on dtd.15/06/2023 along with
required documents and undertakings.

AND WHEREAS you had given Bank Guarantee of Rs. 75,000/- (Seventy Five Thousand
Rupees only) valid up to 30/06/2024 assuring future compliances. You have deposited Rs.3,96,875/-
(Three Lakh Ninety Six Thousand Eight Hundred & Seventy Five Rupees only) to the Board as an
interim Environmental Compensation on 08/12/2023 for reasons mentioned in direction of closure.
You will pay Rs.3,96,875/- (Three Lakh Ninety Six Thousand Eight Hundred & Seventy Five Rupees
only) as balance amount of interim Environmental compensation along with simple interest at 12%
per annum before six month as per undertaking submitted by you on dt.09/12/2023.

AND WHEREAS, during the inspection of your industrial plant on 13/06/2023 by the authorized

officer of the Board it has been noticed that: -

1. No fugitive emission observed.

2. You have provided water sprinkling at crusher, conveyor belts and vibrating screen classifier
but in absence of power supply due to Biparjoy cyclane effect it is found not in operation
during inspection.

3. Provided valves near to sprinklers at crusher, screen and conveyor belts in water supply pipe
work are observed open and it is in operative conditions.

4. You have provided dust doom for collection of fine dust which is observed covered from top
and side.

5. No piles of fine-dust, no fugitive dust emission and no vehicle movement observed.

6. You have covered conveyor belt with G.I. Sheet adequately.

7. You have covered discharge chute of primary, secondary crusher and vibrating screen
classifier,

8. Wetting of land is observed.

9. You'have complied with notice of direction issued by board on dated 20/03/2023.

Under the circumstances, 1, Mehul Patel (Unit Head). Gujarat Pollution Control board is directed to
revoke the closure order and issue trial run for three months i.e. 09/03/2024 up to with following
additional conditions:-

113-32039 . . Page 1 0f' 2
8 Clean Gujarat Green Gujarat
8 ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
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1. You shall complete the work related to the wind breaking wall as per undertaking submitted
by you dtd.25/08/2023.

2. To pay Rs.3,96.875/- (Three Lakh Ninety Six Thousand Eight Hundred & Seventy Five

Rupees only) as balance amount of [nterim Environmental Compensation along with simple

interest at 12% per annum before six month from revocation order of this oftice.

You shall comply with CCA conditions.

4, You shall comply with notarized undertaking submitted by vou.

)

For and on behalf of
Gujarat Pollution Control Board,

(Mehul Patel)
Unit Head

NO: GPCB/CCA-SN-264/ID-32039/ Date: /1272023

Issued to:

M/s Shree Ganesh Stone Industries,

S.No. 148/3 Paikl, Sayala-Sudamada Road,
Village- Sayala,

Tal. - Sayla,

Dist. - Surendranagar -363430

C.C-

To,

1. The Chairman . 2. The Dy. Engineer, (O&M),
Paschim Gujarat Vij Company Lid . Paschim Gujarat Vij Co. Ltd(GEB).
(PGVCL.) Laxminagar, Rajkot. Sub Division- Surendranagar,

Dist- Surendranagar.
3. The Dy. Engineer,(O&M).
Paschim Gujarat Vij Co. L.td. (GEB).
Sub Division- Limbadi,
Tal. - Sayla. Dist- Suréndranagar.

1 am directed to reéquest vou to re-connect industrial supply of electricity for three months i.e. up to
(9/03/2024 from date of issue of this order & intimate to us accordingly in written.

For and on behalf of
Gujarat Pollution Control Board.

0
B

{Mehui Patel)
Unit Head

Page 2 of'2




237 ANNEXURE-F

—_— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

e ] -
Y 77 Sector-10-A, Gandhinagar-382 010
)\ | /4 Phone : (079) 23226295
GPCE Fax : (079) 23232156
Website : www.gpcb.gov.in

BY RPAD
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— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

= =4 Sector-10-A, Gandhinagar-382 010
|/ 4 Phone : (079) 23226295
GPCB Fax : (079) 23232156
‘ Website : www.gpcb.gov.in

By R.P.A.D.

NOTICE OF DIRECTIONUNDERSECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Gayatri Stone Industrics, is having an industrial plant at R.S.No.144/ P-
2, Village- Sayla, Tal- Sayla, Dist.— Surendranagar for manufacturing of Kapachi/Grit/Metal.

AND WHEREAS the Gujarat Pollution Control Board has granted your consent to cstablish
under the provisions of the Water Act, the Air Act vide letter no. GPCB/RO/CC&A/SRN-237/1D-
28378/CCA-Fresh/2906, order No.CCA-AW-54389 which is valid up to 24/04/2023 with the
conditions mentioned therein.

AND WHLEREAS during the inspection of your industrial plant on 16/11/2022 & 03/02/2023

by the authorized officers of the Board, w.r.to complaint and following was observed:

1. Heavy dust emission was observed during stone crushing activity.

2. You have not covered discharge chute (transfer point) of primary and secondary crusher.

3. Vibrating screen classifier was not fully covered.

4. Discharge chutes of screen classifier are not covered.

5. Wetting of land in premises area was not donce.

6. Tuge stock of fine dust in pile form was obscrved in premises arca.

Now, therefore 1 Mchul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act - 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You arc hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which dircctions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of

Gujarat Pollutigra Control Board
Q"/g\}

(Mehul Patel)
Unit Head

NO: GPCB/CCA/SN-278/1D-28378/ Date: /03/2023

Issued to:

Ms. Gayatri Ston¢ Industrics,

Sr. NO.144/P-2;

Village - Sayla,

Tal- Sayla, Dist.- Surendranagar-363430

> Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

ID- 28378 Page 1 of 1
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

o, i, S
g [ GANDHINAGAR - 382010,
%%gf (T) 079-23232152

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Gayatri Stone Industries are having an industrial plant at S.No.144/P-2,
Village -Sayla, Tal: Sayla, Dist: Surendranagar for manufacturing of Grit/ Kapachi/ Metal -5000
MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CCA/ SRN-757/PCB 1D-28378/ CCA-Fresh/2906 Dated: 19/05/2012, order No. CCA-AWH-54389
which was valid up to 24/04/2023 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/04/2024 w.r.to CPCB
due monitoring by the authorized officers of the Board, following was observed:

1. You have no valid CC&A of the board.

2. Heavy dust emission was observed during stone crushing activity.

3. You have not covered discharge chutes of primary crusher, secondary crusher and vibrating screen
classifier..

4. Conveyor belts and screen classifier are not adequately covered with G.I sheets.

5. You have provided water sprinkling at crusher and vibrating screen classifier which is found not in
operation during inspection.

6. Manual water sprinkling is not carried out to eliminate chance of fugitive emission due to
vehicular movements. S

7. You are not complying with stone crushing guideline published by CPCB Delhi in July 2023.

8. You are not complying with Notice Of Direction issued on dated. 20/03/2024

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act— 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice i hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of
Gujarat Pollution Control Board

2]7] 2

(Mehul Patel)
Unit Head

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in



_ GUJARAT Pgl_4i_1UT|0N CONTROL BOARD
PARYAVARAN BHAVAN. SECTOR 10-A.
‘“ﬁ"‘%‘?;ﬁ' | GANDHINAGAR - 382010,

(T) 079-23232152

By R.PAD
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND CONTROL
OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDEDR
FROM TIME TO TIME,

WHEREAS yvou M/s, Geyvatri Stone Industries, are having ar industrial plant at Se. Noo 190F-20 Vil
Savala Tai: Sayla, s Surendranapar- 363430 for manufacturing of Kapchi/Grit™eral 0G0 M Aoz

AND WHEREAS *he Gujmat Pollution Control Boaard bas grantaed sour consent 1o gstablist anosr thy
previsions of the Water Act, the Aar Act vide letter no. CPCR/CCA-SRN-TIT 2R3 TRCUA-Fresh 16375
Order Mo CCA-AW-543%59 valid up 10 24032023 with the conditions mentioned therean.

AND WHEREAS during the inspection of yvour indestrial plant oa 170022024 v rio comnioam by ihe

authoriecd olTicers of the Boad, lollowing was observed:

1. You have not valid CC&A of the bouard

2. Your unit is observed in operation and heavy fugitive emission is observed die 1o stone crushing sctiviny ai
primary & secondary crushers, discharzing of crushed material from sereen classitiers 1o conveye: beits wed
discharging of crushaed material from convever beits 1o on land for heaping

3. You have not covered discharged chutes of primar: crusher: secondary crusier and vibrating screen
classiller

b Albthe provided water spraving system facility is cbserved non-operational.

& Marual water sprinkiing i€ not carvied oul to elininate chaace of fugitive cinirsion dus w vioh Lo
mibwermaeat.

G, Vheze stock of fine dust in fome of pile observed at premises of yous unit.

't hizve net provided APCM as per “avironment Guidzline for Stone Croshing bacis" publisiz=d by

PO on Julv-20213

Now, therelore | Meael Patel. Unit Head, Gujerat Pollution Contred Board propose 1o issue Selice
rrder sectien (31) (AT of Adr (Prevention and Control of Puliwion) Act- 1981 ws under ' '
I Whe not to issue direction under section 3HA ) of Air (Preventior: dnd contro! of pollution) Act 1981
to prohibil you from manolacturing sctivity”
2. Why not.to-direct 1o concesss autnotity for disconnection of Powet Supply & Water Supp!y of you
industrial plant?
3. Rabimn campliance of sbove non-compliance,

You are hereby directed to reply with compliance of above point withiz 15 davs on recaipt of b
notice L ling which directions as proposed above will Be deemed to be piased withoun farther relorene: 1 g
This’ Newiec is hereby issued ds an “opportunity of baing heard™ following poncipa o Natuzal sostice e
Lakeng any strinzeat action. & '
Q For and on heaa o
v Covjaral Pollutiogd onrod Boored

N

N
@Q ' 2un
a): ¢ {lehul ateh

TN § [UTTH

z’/'lll'. Gt ll-’.\'%\?ﬁ— =TH/1i-2837H/ Prade:  JOLS202S

tssued 1o

N &
Wis, Gava té%ltllu- Industries,

L 'w;'&lii’--_.".

Vill: 543 1a, Tal: Sayala,
th\:é}hrﬂndmnagnr- 363430
N

o Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copv 1o

The Regional Office,
Gujarat Pollution Control Board, Surendranagar_.... ... l'o follow up for the comphance
and verification of order and to carry out sampling and -.ou IR JL 1]1 W |1I1m I< days as per policy of the board
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— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= Sector-10-A, Gandhinagar-382 010
‘%’;' Phone : (079) 23226295
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

By R.P.A.D.

SHOW CAUSE NOTICE

WHEREAS you are having industrial plant for Production of Kapchi /Grit/Metal at
S.No-144/P-2 Vill-Sayla ,Ta: Sayla, Dist: Surendranagar-363430.

The Board has monitored your industry on 23/07/2021 it was observed that,

1. You have not valid CCA of the Board.
2. You have not Provided Metal Road.
3. Conveyer belt is found partially covered with GI sheet.

Thus you are not complying with the conditions of consent to approved and
consequently you have rendered yourself liable to be prosecuted under the provision of Air
Act — 1981 and Hazardous if continues to non compliance with.

In view of the above, you are therefore called upon to show cause within 07 days
why legal action should not be initiated against your industrial unit.

For and on behalf of
Gujarat Pollution Control Board

eNr
iy -_D_(““mﬁ—:/\\.q\yﬂ{

(D. M. Thaker)
Environment Engineer

\/PGPCB/Gen/ SN-6(4)/1D-32241/ Date:  /09/2021.
ssued to:-

M/s. Gayatri Stone Industries(28378),
S.No-144/P-2

Vill-Sayla

Ta: Sayla,

Dist: Surendranagar-363430

) Clean Gujarat'Green Gujarat

ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation _
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SH OW CAUSE NOTIgé4 Gujarat Pollution Control Board

SurendraNgr

| KRUSHNA BHUVAN,JADESHVAR SOCIETY
B et . »
o T e PCBID: | 28378 | NR. PTC HOSTEL Wadhwan - 363 030
| g Legal ID :| 58562 | SurendraNgr
Tele : 02752-242121, 242122
ACT : Air Show Cause Notice DATE : 13/07/2022

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 06/07/2022 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

Reason :

(1) Conveyer belts, screen classifier, crusher found partially covered with Gl sheet.
(2) Unit has not provided adequate height of wind breaking wall.

(3) Unit has not provided green belt.

(4) Large quantity of fine dust found stored within premises.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause notice in
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include rejection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

st

F.M.Modi, ROH
NO : SCN-677874 , 13/07/2022

Gayatri Stone Industries,

S.NO.144/P-2, SAYLA,

SAYLA,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone : 9727721233

COPY TO :-
The Unit Head(P.C.B.), Surendranagar
For Y our Information.

Printed On : 13/07/2022 1- Through XGN NN C 2%



2 ANNEXURE-G
GUJARAT POLLUTION CONTROL BOARD

—_— PARYAVARAN BHAVAN
Kooy Sector-10-A, Gandhinagar-382 010
N\ | /4 Phone :(079) 23226295
Website : www.gpcb.gov.in
BY RPAD
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— GUJARAT POLLUTION CONTROL BOARD

— PARYAVARAN BHAVAN
\"" Sector-10-A, Gandhinagar-382 010
GPCE Phone (079) 23226295
Fax ~1(079) 23232156
_ Website : ww \GOV.in

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME. "

\

WHEREAS you M/s. Chamunda Stone Industries, are having an industrial plant at S.No.101,
N.H. 8A, Near GEB, Village - Sayla, Tal: Sayla, Dist. : Surendranagar- 363430 for manufacturing of

Grit, Kapachi, Metal -80 MT/Day

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
R.O.SRN/ SRN-731/ ID-12222/ 2013 Date. 17/07/2020, order No. AW-42291 which is valid up to
26/07/2025 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 31/01/2024 w.r.to
complaint by the authorized officers of the Board, following was observed:

1. During the inspection unit found in operation and heavy fugitive dust emission observed at site.
2. Discharge chutes of primary crusher, secondary crusher and screen are found open.

3. Unit is not complying with NOD dated. 20/03/2023.

4. Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Agct— 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of

Gujarat P@jl\l;t}i% Control Board

U
———1+;_ Mehul Patel)
\q\ OB\M Unit Head

NO: GPCB/ SN/ CCA -26/ ID-12222/ Date:  /03/2024

Issued to:

M/s. Chamunda Stone Industries,
S.No.101, N.H.8A, Near GEB,

Village- Sayla,

Tal: Sayla, Dist.: Surendranagar-363430

5 Clean Gujarat Green Gujarat
ISO - 9091 - 2008 & ISO - 14001 - 2004 Certified Organisation 8
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o GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

By R.P.A.D.
NOTICE OF DIRECTIONUNDERSECTION 31-A OF TIIK AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Chamunda Stone Industrics, is having an industrial plant at Sr. No.101,
NIL.8A, Necar GEB, Village- Sayla, Tal- Sayla, Dist.- Surendranagar for manufacturing of
Kapachi/Grit/Metal.

R

AND WHEREAS the Gujarat Pollution Control Board has granted your consent o cstablish
under the provisions of the Water Act, the Air Act vide letier no. GPCB/R.O.SRN/SRN-73 1/1D-
12222/CCA/2013, order No.CCA-AW-42291 which is valid up to 26/07/2025 with the conditions
mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 03/02/2023 by the
authorized officers of the Board, w.r.to complaint and following was observed:

leavy dust emission was obscrved during stonc crushing activity.

Conveyor belts arc found partly covered with roof sheet.

You have provided water spraying facility which was observed non-operational.
Discharge chutes of primary crusher, sccondary crusher and screen are not found covered.
Wetting of land in premises arca was not done.

IHuge stock of fine dust in pile form was observed in premises arca,

IO\Ln:h'qu\)—-

Now, thercfore 1 Mehul Patel, Unit Head, Gu jarat Pollution Control Board proposc to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:
I. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act - F981 to prohibit you from manufacturing activity?
2. Why not to direct to concern authority for disconncetion of Power Supply & Water Supply of
your industrial plant?

You are hereby directed 1o reply with compliance of above peint within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
referenee to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action,

For and on behalf of

Gujarat Pollu@' n Control Board
/')*6< >

(Mehul Patel)
Unit Head

NO: GPCB/CCA/SN-26/11)-12222/ Date:  /03/2023

Issued to: :

M/s. Chamunda Stone Industries,
8.No.101, N.I. 8A, Near GEB,

Village- Sayala,

Tal- Sayla, Dist.- Surendranagar-363430

\ Clean Gujarat Green Gujarat

ID- 12277 1SC - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation Page 1 of 1 81
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GUJARAT PgLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

v B ol GANDHINAGAR - 382010,

. | /4
GPCB (T) 079-23232152

By R.P.AID.

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND CONTROL

OF POLLUTION) ACT-1951 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDELD

FROM TIME TO TIME.

WHERLEAS vou M‘s, Chamunda Stone Industries. are having an industrial plant at Sr. No. 101, Near
GEB N.H. No. 8 Vil Sayla Tal: Savla, Dist: Surendranagar- 363430 for manufacturing of
Kapachi/Grit/Rubble— 1500M 1 "Month,

AND WHEREAS the Gujarat Pollution Control Board has granted your consent to establish under the
provisions of the Water Act, the Air Act vide letter no. GPCB/RO/SEN-731/1D-12222 /15860 order Mo CCA-
AW-=32291 valid up to 26/07/2025 with the conditions mentioned therein.

AND WHEREAS during the inspection of yvour industrial plant on 17/12/2024 w.r.to complaint by the
authorized officers of the Board, following was observed;

1. Your unil was observed in operation and heavy fugitive dust emission observed due 1o stone crushing
activity at primary & secondary crusher, discharging of ¢rushed material from screen classifier to conveyor
behs 1o on land for heaping.

2. You have not provided APCM as per Environmental Guidelings for stone crushing unit Published by CPCH

on July-2023,

You have not covered discharge chute of primary. secondary crushers and vibrating screen classifia

You have not covered convevor bells adequately with Gl sheel

You have not provided adequare dust collection system {Dust doom) for collection of fine dust,

Al the provided water spraying facility is observed non-operational,

T During inspection fine dust Jeposition on the ground in work zone area is observed

8. Manual Water sprinkling i1s not carried oul to climinate chance of fugitive cmissions due 1o vehicular

fad

A g

movement.
9. Huge stock of fine dust in form of pile observed at premises of your unit,
10, Wetting of land is not done.

Now, therefore | Mehul Patel, Unit Head, Gujarat Pollution Control Bourd propose Lo issue Notice
vnder section (3 1) (A) of Air (Prevention and Controi of Pollution) Act-1981 as under:
I. Why not 10 issue direction under section 31{A ) of Air (Prevention and conlrol of pollubion) Act - 1981
to probibit you from manufacturing activity?
Why not 1 direct to concem authonty for disconnection of Power Supply & Water Supply of vour
industrial plam?
Submit compliance of above non-compliance.

led

-k

You are hereby directed 1o reply with compliance of above point within 15 days on receipt of this
notice failing which diraciions as proposed above will be deemed to be passed without further reference o you
I'his Motice is hereby issued as an “opportunity of being heard” following principal of Nawral justice prior
taking any stringent action. QY

N For and on behalf o:

\(1/ Coujarat Pollgtion Control Hoard
QY @u\
N
v {'ir'luhul Patel)
A N X Lmit Head
NO: GPCR/ ;@r CCA =26/ 1D-32222/ Date: /0172025

Issucd to. <o
T, Chamynda Stone Indusicies,

Sr. huﬁ@ .
NearGER, NI No. 8

Vil Sayla, Tal: Savla,

Clean Gujarat Green Guijarat
Website : https:/gpcb.gujarat.gov.in
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Copy 10

The Regional Office.
Cujarat Pollution Control Board, Surendranagar_ ...

and verilication of order and 1o carry out sampling and send IR

& AR witl

ceeeee. To follow up for the compliance

1in 15 davs as per policy of the board

83



#=—"  SHOW CAUSE NoTIéD T Paryavaran Bhavan, Secior-10/A

T ————— Gandhinagar - 382010
i%@" PCBID:[ 12222 | 23222756
Legal ID:| 36918 |

ACT : Air Show Cause Notice DATE : 25/02/2019

WHEREAS, the Officias of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on 14/02/2019 in order to verify the statements made by you in your application for Consent to
Operate under the Air Act / to ascertain the Compliances of Conditions specified in Consent Order.

WHEREAS during the inspection it was observed that:-

|E| 1 |Youarenot operating Air Pollution Control measures efficiently.

E 2 | Thisindicatesthat you have failed to fulfill the conditions mentioned in the Consent Order. Consequently , you have
rendered yourself liable to be prosecuted under the provisions of the above mentioned Sections-Acts.

NOW THEREFORE, in exercise of the powers vested with this Board

Under section 31(A) read with section 21 of the Air (Prevention and Control of Pollution) Act, 1981

notice is hereby served on you, to show cause within 15 days from the date of receipt of this show cause noticein
view of the non compliance observed above and why legal action should not be initiated as per the provision of the
Acts which may include regjection of your application and suspension/ closure of your unit.

For and on behalf of
Gujarat Pollution Control Board

N—=

€ Fon xqn PUnmoe oaty

U.K.Upadhyay, Unit Head
NO : SCN-495781 , 25/02/2019

Chamunda Stone Industries,

SURVEY NO.101, 8A NATIONAL HIGHWAY, NEAR GEB,
SAYLA,

SAYLA,

Dist : Surendranagar, Tal : Sayla, SIDC : Not In Gidc
Phone: -

COPY TO :-
The RO Head(P.C.B.), Surendranagar

With areguest to carryout monitoring and send the detailed 1.R. & A.R. for the sample collected to this office
immediately.

Printed On : 25/02/2019 1- Through XGN INERC Y



25 ANNEXURE-H
—_— GUJARAT POLLUTION CONTROL BOARD
— PARYAVARAN BHAVAN
NS & Sector-10-A, Gandhinagar-382 010
‘\“", Phone : (079) 23226295
GPCE Fax  :(079) 23232156
Website : www.gpch.gov.in

BY RPAD
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5 Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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~ - GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= Sector-10-A, Gandhinagar-382 010
a1 4 Phone : (079) 23226295
GPCB Fax . (079) 23232156
' Website : www.gpcb.gov.in

BY- R.P.A.D.

SHOW CAUSE NOTICE

WIIEREAS you arc having industrial plant for manufacturing of Kapachi/Grit/Metal at
Sr. No.133/P-3, Near GEB, Village - Sayla, Tal- Sayla, Dist.- Surcndranagar-33430.

AND WIIEREAS, you have obtained CCA of the board for production of
Kapachi/Grit/Metal/Powder- 12000 M'T/Month which is valid up to dt.20/01/2022.

AND WHIEREAS, Regional Officers of the Board has visited your industrial plant on
16/011/2022 w.r.to Complaint and during inspection it is observed that: -

I. You have not covered discharge chute (transfer point) of primary and sccondary
crusher,

2. Discharge chutes of screen classifier are not covered.

3. You have provided Dust doom but inadequate to control [ugitive emission after the
discharge of fine dust from conveyor belts.

This Show Cause Notice issued as an “Opportunity of being Heard” following principal of
Natural Justice Prior taking any straight action.

In view of above, you arc directed to take corrective measures and also called upon to
show causc as to why actions under the Water Act, 1974 shall not be initiated against you.
You are also dirccted to submit action taken report with reference to above within 15 days
failure to which further action will be initiated against you and your industrial plant.

For and on behalf of

Gujarat Pollution @;1;1;)] Board

2
(Mechul Patel)
Unit Head

NO: GPCB/ CCA/SN- 279/1D- 33054/ Date:  /03/2023

ISSUED TO:

M/s. Jaybhav Stone Industries,

Sr. No.133/P-3, Near GEB,

Village- Sayla,

Tal- Sayla. 1Dist.- Surendranagar-363430.

> Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

PR _A D

DY 1T 7% 17,

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. JayBhav Stone Industries, are having an industrial plant at S. No.
133/P-3, Near GEB substation, Village - Sayla, Tal: Sayla, Dist: Surendranagar for manufacturing of
Kapachi/ Grit/Powder/ Metal — 12000 MT/Month,

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CCA/ SRN-712/ PCB ID-33054/CCA-Renewal/22348 Dated: 17/03/2021, order No. CCA-AW-
45654 which is valid up to 20/10/2026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 18/04/2024 w.r.to CPCB
due monitoring by the authorized officers of the Board, following was observed:-

1. Discharge chute of primary crusher, secondary crusher and screen are found open.

2. Conveyor belts and vibrating screen are not adequately covered with G.I sheet.

3. During inspection pilling of fine dust observed within premises.

4. You were not compiling with stone crushing guideline published by CPCB Delhi in July 2023

Now, therefore I Mehul Patel, Unit Head, Gujarat Pollution Control Board propose to issue
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:-

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act— 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. This Notice is hereby issued as an “opportunity of being heard” following principal
of Natural justice prior taking any stringent action.

For and on behalf of
Gujarat Pollution Control Board

’.’)’"\"'\ »L‘ .

(Mehul Patel)
Unit Head
NO: GPCB/ SN/ CCA -279/1D-33054/ Date: /07/2024
Issued to:
M/s. Jay Bhav Stone Industries,
S.N NO.133/P-3, Near GEB substation,
Village - Sayla,
Tal: Sayla,
Dist: Surendranagar- 363430

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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GUJARAT Pgle?UTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A

S :
1Y 13 GANDHINAGAR - 382010,

-y
GPCB (T) 079-23232152

By R.P.AD.,
NOTICE OF DIRECTION UNDER SECTION 3-A OF THE AIR (PREVENTION AND CONTROL

OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDED
FROM TIME TO TIME,

WHEREAS you M/s. Jaybhav Stone Crusher, are having an industrizl plant at Sr. Mo 133/P-3. Near
(3B Substation, Vill: Sayala, Tal: Savala, Dist. Serendranagar- 363430 lor manufacturing of GritKapehi/Meta!
Rubbles - 1200 M1/ /Monh,

AND WHEREAS the Gujarat Pollution Control Board has granted vour corsent te esiabiizh under th
provisions of the Water Act, the Air Act vide letter no. GPCRACCA/SRN-7I12AD-33054 CCA-Renewal 1 5955
Urder Mo, CCA-AW-45654 valid up 10 200012020 with the conditions mertioned therein

AND WHEREAS during the mspeciion of your industrial plant on 171272024 w.r.to compla: by the
authorized effizers of the Board, following was ooscrved:

L. Your unit is observed in operation and heavy lugilive emission is observed due to stone crushing activity a
primary & secondary crushers, dischaging o! crushed material from screen clussiliers to conveyver bebts and
discharging of crushed material from conveyer belts to on land for heaping

You have not provided APCM as per “Environment Guideline for Stone Crushing Unis™ published by
CICI on July-2023

Vou have not covered discharged chutes of primary crusher; secondary crusher and vibrating, screen

)

¢ lassiDer,

4. You have not provided dust deom Tor collection of fine dust which 15 not adeueataly coversa

5. Adlihe provided water spraying facilities is observed non-operationul. '

6. You have not provided metal Kapachi read within ﬁrami:ics.

T During inspection line dust deposition on the ground in work zone area is observed,

8, Manuai water sprinkling is not carried ovt 1o eliminate chance of fugitive emvission due 1o vehicular
I emment.

7 Huge stock of Fine dust in form of pile observed at premises of yoeur unit.

10 Weming ol land 15 not done.

Now, therefore | Mehul Patel, Unit Head, Gujarat Pollution Contrel Boarc propese 1o issus Motioo
Lr-dL-r section (3 1) (A of Air( Prevention and Control of Pollution) Act-1981 as under
i, Why not to issue dirsction under section 31(A) of Air (Prevention and Soatrol of pollutien) Act - 198!
to profuait vou from manufacturing activity?
1 Why not o dire¢t 1o corcem .1u1r.urm for disconnection of Power Supply &8 Waler Supply of youn
indusirial piam?
3. Subnol compdianes of above non-compliance.

You are herchy ditected 1o reply with compliance ol dl!u-.:.. poiat widiin 13 dayr on receg of s
notice failing whick directiuns as proposed above will be deeimad to be passed without further refercnoe o vou
his Notice is hereby issud a(%g* “opoortunity of being heard™ lollowing principai of Matural justice prior
tak.ng any siringent action . Q

For and on behall ot

QQ Gujarat Polletion Cantrgl Beard
q/b} . g pAL 'l‘ 1'_;
(\/.‘ {Mehat Pateis

Lot Feead

[_/i nPC H.F{);‘?% CA- 2TWID-32054/ Date: 0172823

st to: Cb

Mi/s, Jax v Stune Industrics,

S Mo, NVE-E, :

r\rr\.}}; E B substution. L

W

&&nisi . Sureadranavar 36.543&
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Copy 1o

I'he Regional Office,
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Cujarat Pollution Control Board, Surendranagar, .
and verification of order and to carry out sampling and send H{ & AR within |5 davs as per policy of the board

['o follow up for the compliance
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258
— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= 3 Sector-10-A, Gandhinagar-382 010
“a#’ Phone : (079) 23226295
Fax : (079) 23232156
GPeB Website : www.gpcb.gov.in
By R.P.A.D.
SHOW CAUSE NOTICE

WHEREAS you are having industriél plant for Production of Kapchi /Grit/Metal at
Plot No.133/P3Near GEB Vill-Sayla ,Ta: Sayla, Dist: Surendranagar-363430.

The Board has monitored your industry on 23/07/2021 it was observed that,

1. You have not Provided wind breaking wall.
2. You have not Provided Kapchi /Metal rood.

Thus you are not complying with the conditions of consent to approved and
consequently you have rendered yourself liable to be prosecuted under the provision of Air
Act — 1981 and Hazardous if continues to non compliance with.

In view of the above, you are therefore called upon to show cause within 07 days
why legal action should not be initiated against your industrial unit.

For and on behalf of
Gujarat Pollution Control 13‘3351:\ e
o s
. ?D. M. Thaker)
Environment Engineer

NO.GPCB/Gen/SN-6(4)/1D-32241/ Date:  /09/2021.
Issued to:-
/s. Jaybhav Stone Industries (33054),
Plot No.133/P3
Near GEB
Vill-Sayla
Ta: Sayla,
Dist: Surendranagar-363430

. Pa 1 .
% Clean Gujarat’ Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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